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SHRI BHUPESH GUPTA : Chief Bureaucratic 
Insolence. 

MR.  CHAIRMAN :  I think the  matter j 
should  be  taken  more  seriously.     I have ! 
heard most of the Members who wanted to say 
something on this issue.    After hearing the 
Home Minister I think no question of privilege 
arises. 

MOTION  OF THANKS ON  THE 
PRESIDENT'S ADDRESS—contd. 

MR. CHAIRMAN : Prof. Wadia, had not 
finished his speech.   He may proceed now. 

PROF. A. R. WADIA (Nominated) : Mr. 
Chairman, Sir, there are just two points which 
I should like to make. The first point is, 
whether we liked it or not, there was a 
tremendous outburst of violence in South 
India on the 26th of January and in the week 
following. That violence we may deplore, but 
we cannot be blind to the fact that it did take 
place. 

SHRI A. B. VAJPAYEE (Uttar Pradesh) : 
We must deplore. 

PROF. A. R. WADIA : We must deplore. I 
do deplore it. But it poses a challenge to us, 
and the challenge is that we have to choose 
between the oneness of India and the 
supremacy of Hindi. We have to answer that 
question very boldly. So far as I understand it, 
my answer is absolutely unequivocal, that it 
must be in favour of the oneness of India. As I 
said yesterday, a language is a very secondary 
thing to me; it is only a means to an end and 
we cannot accept the supremacy of Hindi if it 
does not go with the oneness of India. 

Now, Sir, yesterday I got a little leafle 
which every other Member must have als( got 
from the Pradeshik Hindi Sahitya Sam-melan. 
I was very depressed to find that they are 
trying to enter into a very unholy bargain with 
the various languages in the  different  States  
of India    by    saying 

that they would recognise these languages 
even at the Centre. Now this cuts at the very 
root of our unity. And in this connection I 
should like to quote the words of no less a 
person than Dr. Rajendra Prasad towards the 
conclusion of the debate on language in the 
Constituent Assembly. He asked : 

"Do we think, can we imagine that we 
shall be able to keep together all the 
provinces, bind them together, if we 
thought of having as many languages as 
there are in existence for Central admin-
tration purposes ?" 

It is a great warning. These words were 
uttered in 1949. They were true then and they 
are true in the year 1965. We cannot barter 
away our unity just to please the various Chief 
Ministers or the Ministers of the different 
States who unfortunately do not look beyond 
the tip of their nose metaphorically or literally, 
beyond the frontiers of their own States. This 
unity of India is at stake. And, therefore, we 
must do everything possible to maintain it. 

Sir, the second point that I wish to make 
out is that, whether we accept Hindi now or 
after some time, there is one thing which we 
must accept almost immediately, and that is 
the Roman script. I say it with all the force I 
can command. 

The Roman script is not English. The 
Romans are dead and gone but their script 
lives. I know the argument that the Deva-
nagari script is a monument of perfection. It 
may be so. 

SHRI A. B. VAJPAYEE : We do not say. 

PROF. A. R. WADIA : It may be, I am not 
concerned with denying it but the fact remains 
that this monument of perfection does not suit 
our present purpose. It is not convenient for us 
to use it at the present moment. I hope nobody 
in this House will have the temerity to suggest 
that Kamal Ataturk was not a patriot when he I 
gave up the Turkish script and accepted the 
Roman script.    We find that even the 
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[Prof. A. R. Wadia.] Chinese during the last 
7 years—I am no admirer of the Chinese but 1 
do admire their commonsense, their will to 
face realities— have accepted the Roman 
script with various modifications. They have 
adopted 58 letters in Roman script, that is to 
say, they have expanded the 26 letters by use 
of various dots and diacritical bars and this is 
a tribute to their commonsense. Now let us, 
Indians, not be behind them in this respect. 

When I was in Madras some time ago, I was 
very depressed to find the signs on the roads 
and in other places in Tamil. It does not help 
me, it does not help a visitor to Madias. It only 
creates confusion and if every State were to 
insist on using its own script, a person going 
from Delhi to Tuticorin will have to learn 
every so many languages in order to 
understand the names of the places. Therefore 
it is not a matter of prestige and I do hope that 
the Government will throw all their weight on 
the side of the acceptance of the Roman script. 
There is no lack of patriotism in this matter. 

I may also add that even in England now 
not 26 letters but I am told, 44 letters are in 
use in 650 schools. In other words, they make 
room for the acceptance of various different 
sound which are ordinarily not to be found in 
the 26 letters of the English alphabet. Now I 
do not understand this antipathy to English. 
After all as Maulana Abul Kalam Azad said in 
tfie Constituent Assembly, North and South 
were always divided and the only thing that 
brought about their unity was through the 
medium of English. It came from a gentleman 
who himself did not care to speak in English. 
Therefore the tribute is worth all the more. Our 
Constitution is in English. We have accepted 
the organisation of our Defence Services on 
the Western model. We have accepted the 
economic organisation of our society on the 
Western model. We have accepted every brand 
of socialism, whether of the Fabian type or 
Communist and that is on Western lines. Must 
I say with shame, that we have even been 
forced to put American food into our stomach 
and this in a country which poses to be an 
agricultural country ? Why then this antiptilhy 
to English ? That is a thing which I cannot 
understand.    It puts us back in our progress. 

May I end my remarks by quoting a remark 
of Sir Sankaran Nair, who was a great Indian 
leader in the pre-Gandhian days, a Member of 
the Viceroy's Executive Council '.' He made 
one very wise remark : "You cannot talk a 
man or woman into slavery in the English 
language". Now that statement gives the key 
why we fought against the British. Perhaps it 
gives us the key as to why the South Indians 
are fighting today against Hindi. 
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SHRI C. N. ANNADURAI (Madras) : Madam 
Deputy Chairman, we are all thankful to the 
President for the Address that he was pleased to 
deliver to Parliament on the 17th of February 
welcoming the Members of Parliament and 
pointing out to them the strenuous efforts that 
they have to make "to guide the nation with 
unflinching faith and firm resolve." I do not 
think that the inclusion of the words 
'unflinching' and 'firm' is without significance. 
Perhaps the President feels, and rightly so, that 
the methods by which we are guiding the 
nation, and our resolve, are not up to the mark 
expected of us. Had he given up the temptation, 
very natural temptation, to pat on the back of 
the Government, he would have very naturally 
given up enumerating ' and explaining the 
various so-called achievements of the 
Government, because the reading of the 
Government by the people is entirely different, 
and though the people have profound respect for 
the President, the explanation given by the 
President does not tally with the reading of the 
Government by the people. The people today do 
find that this Government has led the country 
and the people to great dangers, the dangerous 
food situation, the high prices, corruption and 
laxity in various other spheres, and therefore we 
cannot accept the President's remarks that his 
Government has carried out all that was 
expected of them. 

Now the one point on which everyone of us 
should echo the sentiments expressed ' by the 
President is in expressing our distress over the 
violent activities in the southern part of the 
country. Nobody feels happy over it. especially 
the people coming from that State. Nobody can 
encourage it, especially those people who are 
intimately connected with the welfare of the 
country and the people, who are affected by the 
outburst of violence. 

Therefore, if any Member here or elsewhere 
thinks that people in the South of any political 
persrasion. encouraged or instigated   violence,   
my   answer   would   be 
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IShri C. N. Annadurai.) that they are 
misreading not merely the history of this 
country, not merely the present trends but also 
the genesis of the various political parties 
functioning. I along with the President and 
Members of this august House, am one with 
them in condemning the outburst of violence. 
Our party, though it has been held responsible 
for all these things, I most sincerely and 
honestly declare that it had no lot or part in 
either the students agitation or in the 
subsequent violent activities. I am saying that 
not merely to vindicate the fair name of my 
party, but especially to convince hon. 
Members of this august House that we have a 
philosophy as noble as that of any other 
political party, and therefore there is no 
connection or part or lot in the students' 
agitation as far as the D.M.K, is concerned. 
The view of the party was that this . . . >• 

SHRI G. RAMACHANDRAN (Nominated) 
: May I ask a question? Is the unity of India 
part of that philosophy ? 

SHRI C. N. ANNADURAI : The unity of 
India has been taken to be a part and parcel of 
our philosophy; not because of your 
legislations but because of the Chinese 
menace we felt that we should stand or fall 
together. 

SHRI G. RAMACHANDRAN : Supposing 
ihe Chinese menace is taken away, will you 
go back to disunity ? 

SHRI C. N. ANNADURAI : I mentioned the 
Chinese menace as a symbol, not as the only 
reason. And since the Prime Minister is here and 
since I had no occasion to have an intimate talk 
with him about the happenings in the South and 
since he has been supplied only with the Govern-
ment's version about what all happened, I mav 
take this House into my confidence and state that 
the students agitation was started ou the 25th 
January and I along with 3.000 of my party-men 
were arrested on the midnight of the 25th and we 
were released only on February 2nd. About the 
violent activities that took place between the 
25th January and the 2nd February, we read in 
the papers inside the jail. To level the charge on 
the D.M.K, of having instigated   ' 

these things is not only irrelevant and oft' the 
mark but it cuts at the very root of the noble 
principles to which we are wedded. I know 
that the Prime Minister of this country has 
seen both Chauri Chaura and Jallianwallah. 
He has seen detention as well as defiance of 
law and nobody present here has got as rich an 
experience of human passions as he and he 
knows how when human passions are not 
allowed to have a constitutional outlet, those 
human passions surge and inundate over every 
sphere of human activity. So even if some 
people come to the hasty decision that some 
political party has been at the back of these 
things, I do not think that the Prime Minister 
of this country, hon. Shri Lai Bahadur, wiH 
rush to that hasty conclusion of charging 
D.M.K,  with all  these things. 

As a matter of fact, if my party supplies him 
with adequate material he will find and he will 
be convinced when he finds, that we have not 
written a single appeal, not written a single 
editorial, not written a single article, either 
welcoming or encouraging such agitalion. As a 
matter of fact, speaking personally—and I am 
speaking on behalf ol my party too—we are a 
party to an honourable settlement in our part 
of the country that no political party should 
ask students to take part in political agitations. 
I charge the party to which the Prime Minister 
belongs, of having broken that pledge in our 
State. The D.M.K, kept aloof Irom all students 
activities. But the leaders of the Congress 
party in Madras, they went all the way to 
Tanjore to convene a youth congress or youth 
students organisation. May it not be 
appropriate if I were to inform this House that 
one of the student leaders still belongs to the 
youth congress, and that that student leader 
was arrested and kept in jail and against him 
there is a prosecution pending. He belongs to 
tlie youth congress, and he happens to be the 
son also of a police officer ? Therefore, to 
charge the D.M.K, of having instigated all 
these things is off the mark and I have stated 
that not merely to vindicate the fair name of 
my party. If this august House got that wrong 
impression, if you allow yourself to become 
the victims of obsession, you are not going to 
solve the problem. If you think that a 
particular political parly is at the back of it, 
then the next thought would be how best to put 
it down and what 
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ought to be the repressive measures to put 
down that political party. You may succeed in 
that.   You have got adequate powers. 

But let me tell you this that if you are in the 
clutches of that obsession, you are not going to 
solve the wider, the general and the more 
necessary problem of how best to curtail 
outbursts of violence. We discussed not only in 
this House but in the whole country and we 
were discussing from time to time how best to 
curtail the outbursts of violent activities. Did we 
not discuss it in this country when there was 
violence for the formation of Andhra State ? 
W'hat did we do at that time ? We appealed to 
the noble human instincts. We stood up against 
violence. Otherwise we are not going to solve 
any problem. What did you do when there was 
the Maharashtra agitation and that agitation 
took a violent turn ? | We again met in 
conferences and seminars and committee rooms 
and we appealed to the people to give up 
violence. They gave up violence, but when ? 
When the Maharashtra State was a reality. Was 
there not outburst of violence with regard to 
Maha Gujarat and even with regard to Vidarbha 
? j Did not the grand old man of the Congress, 
Shri M. S. Aney, stand for Vidarbha ? We were 
all witnesses to all those ghastly things that took 
place during the language riots between the 
Assamese and the Bengalee. 

Therefore,   my   point   is,   however  much 
we may be against violence, whatever may he  
our  sermons  and  quotations from  the i 
scriptures, this instinct of violence has not ! 
been   curbed   out   and   curtailed   from   the ; 
human mind.    Then how are we going to 
tackle it ?    That ought to be the problem that 
the Government headed by the distinguished 
Members who have seen, as I have said, both 
Chauri Chaura and Jallianwallah should  tackle.    
They should look at that aspect.     Instead  of 
that,  they are getting support from laws that are 
already in their hands   and   through   the   
D.l.R.     as    well. Therefore, the first point that 
I would like to make is this.   Try to analyse and 
probe into the matter as to how and why peace-
ful people, I would even say docile people, , 
people who were very docile till yesterday, how 
was  it  possible  for  them  to  become j so 
ferocious within 24 hours.   In the towns I 

where this violence took place. 1 have not 
seen in any of these towns any people with 
ferocity. I have gone to almost all these towns 
more than once. And all those people are 
peace-loving. They are even docile, law-
abiding. And yet when the spate of violence 
broke, they broke all canons of even decency. 

I   P.M. 

All human values were set at naught. You 
ought to find out the real reason behind these 
outbursts of violence. I would say that 
violence after all is uncontrolled emotion. 
Violence is uncontrolled emotion and you are 
not going to put down violence by merely 
police methods because we have not yet 
arrived at, the world itself has not yet arrived 
at, the correct answer to this question, which 
follows which. People argue that violence 
follows repression; there are others who argue 
that repression follows violence. The world 
has not yet come to a proper answer because 
there are two parties to the issue and that is 
why in our country, most of the Bar 
Associations have passed resolutions saying 
that there ought to be a judicial enquiry into 
every one of these activities and also about 
the probe aspect of   this   language   problem. 

Many hon. friends of this House have been 
talking for the past two days and when 1 
heard some of them speak I was not in an«er. I 
was in agony. They were saying that there was 
bad propaganda in Tamilnad, that there was 
misapprehension about the whole issue, that 
we have got unjustifiable fear and everything 
else. Please do not under-estimate our 
intelligence. There is absolutely no 
misapprehension. There is real and genuine 
apprehension. There is a lot of difference 
between misapprehension and apprehension 
and I am happy to find that the President is 
employing the word "apprehension" whereas 
the Prime Minister times without number is 
employing the word "misapprehension". We 
are not just a score of erring school students. 
We are not oblivious of reality. We have read 
into everyone of your activities. We have read 
into everyone of your explanations and all the 
explanations offered hitherto have not 
satisfied our soul, if we may put it in that way. 
It is so easy to argue that a common language 
is needed for the unity of India. 
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[Shri C. N. Annadurai.] Before we analyse 
that may I request the Members of this august 
House to make a distinction between unity and 
uniformity. Is il merely unity that you want ? 
You want uniformity through the bulldozer of a 
common language. If it is uniformity that you 
are going to aim at, you are not going to achieve 
it come what may. This country consists, as the 
late Prime Minister has slated in this very august 
House, of different ethnic elements, different 
cultural elements and different linguistic groups. 
It is only unity within this diversity that we 
should ! arrive at and not by destroying the fine 
nicoties of this diversity mistaking uniformity 
for unity. May I ask Members of this House and 
the Prime Minister whether language alone is 
the cementing force needed for the unity of this 
cauntry ? Is it language alone that stands as a 
handicap to that unity ? Certainly not. There is 
regional I imbalance, there are regional leanings, 
there are linguisic leanings. All these things 
have got to be bridged if you want to have j a 
sort of unity without uniformity for this country. 

SHRI AKBAR ALI KHAN (Andhra Pra-
desh) : Would you like to have a lingua 
franca or not for this country ? If so, what 
should be the linetta franca ? 

SHRI C. N. ANNADURAI : I would like to 
have a lingua franca for India through a very 
natural process, in due course of lime, without 
the backing of a Government and it ought to 
be sponsored by the people. Anything coming 
from the Government, especially from this 
Government, is anathema for millions of our 
people. 

SHRI CHANDRA SHEKHAR (Uttar 
Pradesh) : Your Government is not going to 
make any change. Only this Government can 
bring in a language. Unfortunately or 
fortunately, this is the Government which is 
operating today. 

SHRI C. N. ANNADURAI : When I speak 
of any proposal from this Government, I was 
mentioning the Central Government. I have 
got a sneaking sympathy, affection for my 
own Government. Therefore, I would say that 
you show haste to find out a common  
language for this country in  the 

name of unity of this country. When we were 
discussing the Official Languages Bill here, I 
said that perhaps we were not the proper 
persons, having certain live passions with us, 
we are not perhaps the proper persons to 
arrive at a solution to this problem. 

My friend, Mr. Mani, speaking the other 
day. pleaded for a twenty year lease of life. 
There were others who said fifteen years or ten 
years. Leave aside the number of years. What 
does that signify'? They are not prepared to 
take Hindi as the official language now. What 
does that show ? An apprehension, a very 
genuine apprehension, in the minds of people 
irrespective of parties. Therefore, should you 
not take into consideration the genuine 
apprehensions in the minds of people 
irrespective of parties ? My friend, who 
preceded me, said "be firm". He asked our 
Prime Minister to be firm. I know the dictum 
in politics that indiscipline and law-breaking 
should be put down with an hon hand, and in 
spite of his apparent weakness, I know the 
Prime Minister has got an iron hand but to win 
hearts, iron hands are not needed. You can 
break heads but to win hearts something better 
than iron hands are needed and I think that the 
Prime Minister of this country is capable of 
both, a golden heart and   iron  hands. 

SHRr M. RUTHNASWAMY (Madras) : 
We do not see the heart but we see the hand. 

SHRi C. N. ANNADURAI : I still have 
confidence in human genorisity. I have not 
lost confidence. He should have the golden 
heart. 

SHRI BHUPESH GUPTA (West Bengal) : 
Should  have. 

SHRI M. RUTHNASWAMY: Should have. 

SHRI BHUPESH GUPTA : That is right, 
should have. 
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SHRI C. N. ANNADURAI : I may even add, 
gold of pre-Morarji days, not fourteen carat. 
Therefore, when Members of this House were 
telling us that there is misapprehension, I 
wanted to clear the misapprehension under 
which they are suffering. What is our objection 
to Hindi ? I want to be very plain and very 
frank. We have no objection to any language. 
Especially when I hear my friend, Mr. 
Vajpayee, speaking, 1 think that is a very good 
language but when I hear other Hindi speakers, 
I think, "Oh no, it is not as good as that of Mr. 
Vajpayee." Therefore. I would sav that we are 
no only not prepared for Hindi but Hindi itself 
is not prepared to become the official language. 
Have you taken into consideration the 
deficiency in that language ? And is it that with 
such a defective language you want to bolldoze 
all other languages ? Certainly not. Even 
Pakistan tried and failed and therefore I would 
plead with the Prime Minister to take our 
viewpoint into consideration even though a 
colleague of his has stated "Be firm". Be firm 
certainly when you deal with the Chinese but 
not with your own countrymen. Be fine in your 
feelings, be golden in your heart and be 
statesmanlike at every step you take because 
one step faultily taken by you will create a 
coiirla-gration in this country. I can charge this 
Government, and even my Government, with 
having committed acts of commission and 
omission. T was talking about the 25th of 
January. We had our programme on the 26th to 
have a day of protest or a day of mourning not 
against the Republic Day celebrations but 
against the imposition of Hindi  as  announced  
on  the   26th. 

What would the Prime Minister expect the 
mood that ought to be adopted by the 
Ministers there ? The Chairman of my party 
happens to be the Leader of the Opposition in 
the House there. Have we not the right to 
expect from the Chief Minister of our State to 
ask for the Leader of the Opposition and have 
a discussion about this matter ? Have we 
become so unpatriotic, so belittled, that we 
should not be taken into the confidence by the 
Chief Minister of the State ? I found from the 
papers that the Prime Minister, Mr. Lal 
Bahadur Shastri, has announced that he is 
going to convene a meeting of party leaders 
here.  If  he were  to follow  the  diplomacy 

or the statesmanship af the Chief Minister of 
my State he would not have issued such a 
statement because from the 25th right up to 
this date the Chief Minister of Madras has 
followed a policy, unimaginative, un-
democratic and unhelpful in its attitude. I very 
much expected when the Prime Minister was 
there in Kerala that he would visit our State. I 
do not know whether he took the decision 
himself or whether somebody asked him to 
take that decision; he did not visit our State. 

I   went   through   the   proceedings  in   the 
papers   when   there   was   that   Assam   riot. 
When  riots  took place  in  Assam  on   the 
language question, I found from the papers that  
the  late    lamented    Prime     Minister, Pandit 
Jawaharlal Nehru, flew all the way to Assam,   
toured  the  entire    Assam     State, addressed  
four  or  five   public  meetings  at Shillong, 
Nowgong    and other places  and assuaged the 
feelings of the people  there. What have you 
done ?    I put that question not in  anger  but 
with  agony.     When our men were being shot 
down dead, when our property   was   being   
destroyed,   when   our people were hunted like 
wild animals, you came to Kerala and yet you 
did not have the   courtesy   to   come   to   the     
State     of Madras.   You could have addressed 
through the AIR, asked the people to be calm.    
I may   add   that   next   to   Jawaharlal   Nehru 
we hold you in very high esteem and yet you 
failed  us  as the  apropriate  moment.  I  am 
verv sorrv.   I do not think we needed help in 
any other matter or at any other time except   at  
that   time.     Our  Chief  Minister would not 
take into his confidence the Vice-Chancellors, 
members of the Bar, magnates of the  Press or 
political  party  leaders; he would  take into 
confidence only the I.G., police, and the 
Commissioner of Police.   It was only law and 
order.   Nanda was presem in  his fullest form 
not Shastri and that is why the situation was 
aggravated.    And if you take that into 
consideration you would at least suggest to the 
State Government not to go on issuing new and 
new irritants by arresting wholesale D.M.K, 
members, using even the D.I.R.   The Treasurer 
of my Party. Deputy  Leader of Opposition in 
the  State Assembly,  Mr.  Kamnanidhi   is  
being  held under D.I.R.     My friend,    Mr.    
Bhupesh Gupta, with righteous indignation 
questioned the necessity and the justifiablity of 
extending the life of this D.I.R. and he has 
himself 
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[Shri C. N. Annadurai.] 
answered that it is not for the security of this 
country but for the security of the ruling party. 
How are you going to answer that charge ? 
That charge does not come from Mi. Bhupesh 
Gupta alone; it comes from popular opinion. 
People think that you use only police methods 
and not political methods. How do other 
countries under such circumstances solve the 
problem ? We have got our linguistic problem 
here. My friend. Mr. Vajpayee, would like to 
have Hindi alone as the official language. My 
friend. Mr. Mani, would like to plead for a 
twenty years' lease. The Prime Minister of this 
countiy would like to say, of course Hindi will 
come but it will come in its own way. Mr. 
Nanda will go and issue a statement one day 
that Hindi is bound to come and another day he 
says that indefinite bilin-gualism cannot be 
avoided. What are we talking about ? Is there 
any definiteness in any one of these statements 
? Is it policy or expediency ? Are you trying to 
assuage us or appease us or are you going to 
appraise the situation ? That is why when I 
spoke on the Official Languages Bill last time 
I said that the time for appraisal had come. 
You cannot present a fait accompli from the 
Constitution and say, here in the Constitution 
it is said that Hindi is the official language and 
therefore it ought to be there for all time to 
come and when I question the necessity, the 
sanctity and the justifiability of Hindi being 
the official language, I am not questioning or 
going against the Constitution. 

In fact, if I were to be very dedicated to the 
Constitution. I would plead for amendments to 
the Constitution wherever I find that an 
amendment is needed. Our Constitution is not 
rigid; it is flexible and I can very well visualise 
the mood in which the farmers of the 
Constitution at that time thought that Hindi 
alone should become the official language. 
That was the day when the Union Jack was 
brought down and the tricolour flag fluttered 
high above the skies. When you, the 
resurrectors of this country, the freedom 
fighters, sat together jubilantly, you could not 
have been expected to take a telescopic view 
of this problem. That is not a defect that I am 
pointing out. When one is in a jubilant mood 
he is not expected to take a telescopic vision of 
things. Fifteen to seventeen years afterwards, 
how many 

things have happened which belies the neces-
sity of or the justifiability for Hindi ? What are 
the arguments advanced even by the most 
enthusiastic of the Hindi-knowing people ? 
They say that forty per cent, of the people 
speak Hindi and therefore it should become 
the official language or the common language. 
We have rebutted that argument times without 
number that if you can even say that twenty 
per cent of people all over India speak Hindi 
there is justification enough for making it a 
common language or a link language or the 
official language. But your forty per cent, is 
confined to a particular area, U.P.. Madhya 
Pradesh, Bihar and Rajasthan, contiguous 
places, and therefore it has not permeated into 
Indian society and that is why we say that the 
argument that forty per cent, of the people 
speak Hindi is not valid for making it the 
official language for India. You have also put 
forward the argument that English being a 
foreign language we should give it up and take 
one of the Indan languages. I am nol 
enamoured of English. 

He is my friend, the hon. Mr. C. Subra-
manian!. He was there when I was a Member 
there. Did he see me speaking in English at 
any time in our Assembly ? No. I remember 
one time when there was a Privilege Motion 
and both of us spoke in English. At every 
other time Mr. Subramanian! and myself and 
most of the members of our party spoke in 
Tamil and not in English. Please do not think 
that we arc enamoured of English. And I may 
say that whatever the English language could 
give, we have already taken and imported into 
our Tamil language. 

I can make bold to say that next to English 
if you make Tamil as the official language 
next week it will fulfil all purposes. Tamil 
language has developed to such an extent, as 
far as parliamentary affairs are concerned. 
And, therefore, when I say that English ought 
to continue as an official language, I am not 
pleading for English. At least, if I had pleaded 
for English when the Britishers were here, I 
would have been compensated, but what do I 
get now if I plead for English ? Therefore, 
please do not mistake that the DMK is 
enamoured of it. On the other hand, may I ask 
you, if you are so much against English. Did 
you dare 
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give up English altogether ? You have taken 
F.nglish as one of the three languages to he 
compulsorily studied. Therefore, I cannot find 
out what you are arriving at, whether you are 
antipathic to English or whether you are 
swearing by English. I can understand niv 
friend, Mr. Vajpayee. He can understand me, 
but both of us can never understand you. That 
is the whole trouble. That is why I say that 
there ought to be a general, genuine 
reappraisal of the whole problem. 

SHRI AKBAR ALI KHAN : We will accept 
the compromise formula reached between you 
and Mr. Vajpayee. 

SHRJ C. N. ANNADURAI : If the ruling 
party were to give us a blank checme and say 
that they will carry out what myself and Mr. 
Vajpayee say, we are prepared, but I know 
your attitude towards Mr. Vajpayee and 
myself. Therefore, I am not going to walk into 
that snare. I was talking about the policy of 
the Government with regard to English. 
Whether they are against it or for it, I cannot 
understand. When I read the three-language 
formula, I think that they are not prepared to 
give up English. When I plead to them to 
continue English as the official language and 
when they question the validity of it, I think 
that they are against it. Therefore, the whole 
thing, including your foreign policy, your 
economic policy, your language policy, is all 
what is called mixed. You have a mixed 
economy, non-alignment and a mixture in 
linguistic passions. 

Mixture is a very general term. What is 
happening today is not mixture, but adultera-
tion. Adulteration is a crime, especially so in 
the political field. And, therefore, I would 
request the Prime Minister to keep the status 
quo for some time, so that we can meet again 
and again. This is a problem which cannot be 
settled through one discussion. This is a 
problem which cannot be settled, as my 
friend, who preceded me, said, by the Chief 
Ministers alone. This is a problem in which 
human values and human passions have got 
everything to say. Therefore, keep English as 
the official language till we arrive at a proper 
solution. I asked my friend. Mr. Mani, why he 
wanted twenty 

years. He said : We are not able to decide now 
and so twenty years are needed, and 1 put him 
a pertinent question and I am repeating it here, 
when we are not prepared to decide it now, 
who are we to formulate the time-table for the 
future ? Either we decide it now or leave it to 
be decided by the future generation. Perhaps 
Mr. Mani thinks that twenty years hence this 
problem will not affect him. I want him to live 
for a little more period than twenty years. 
There are others who say ten years, fifteen 
years. This is not a problem wherein you can 
print, as you print your railway guides. Even 
in respect of railway guides, the trains arrive 
and start hours after the stipulated time and, 
therefore, let us not stipulate anytime. Let us 
continue English as the official language till 
we arrive at a proper solution. I want to talk 
about my Party at this stage, though my 
friend, Mr. Akbar Ali Khan, wanted me to 
speak about it earlier. Till we arrive at a 
proper solution, the suggestion that the DMK 
offers is that all the fourteen languages be 
declared as national languages and be given 
the status of official language. 

SHRI AKBAR ALI KHAN ; It would be 
impossible to work. 

SHRI C. N. ANNADURAI: "It is im-
possible", my friend, Mr. Akbar Ali Khan, 
says. I thought some months back it was 
impossible to keep India one. 

SHRI B. K. P. SINHA (Bihar) : May I 
correct one misconception of the hon. 
Member and a misconception which has 
spread wide in this country ? The Constitution 
does not describe those languages in the 
Eighth Schedule as national languages. They 
are only described as languages mentioned  in  
the  Eighth  Schedule. 

SHRI BHUPESH GUPTA : Hindi is also in 
the same Schedule. You have not read the 
Constitution. 

SHRI C. N. ANNADURAI : If what my 
other friend says is true, I would even press 
you to amend the Constitution to name them 
as national languages. 
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SHRI A. B. VAJPAYEE : They are national 
languages. There is no doubt about it. 

SHRI A. D. MANI (Madhya Pradesh) : 
Whatever the law may be, they are national   
languages. 

SHRI C. N. ANNADURAI : Therefore, we 
shall keep English as the official language till 
all the fourteen languages become the official 
languages of the Union and as far as the link 
language even at that time is concerned, you 
can leave it to natural forces. I think even now 
the propagation of Hindi has become effective 
through non-official agencies rather than 
through official agencies. Leave it to the 
people and let them develop the language and 
make it conversant and if at that time due to 
the natural process, without the backing of the 
Government, people think that Hindi has to 
become the link language, it will first be the 
de facto link language and then the de jure 
link language. 

SHRI P. L. KUREEL URF TALIB ( U t t a r  
Pradesh) : Unless you decide to make it the de 
jure link language, how will it become the  de 
facto  link  language ? 

SHRI C. N. ANNADURAI : That is lack of 
confidence in his own language. What I want 
to say is this. You should work in such a way 
that Hindi becomes de facto link language 
before you think about making it the de jure 
link language in course of time. But I may 
plead with my friend, Mr. Vajpayee, and say 
that if he were to learn Tamil and drink deep 
into the nectar of Tamil classics he will select 
Tamil alone as the link language. 

Therefore, till such time we should not 
disturb the present status quo of keeping 
English as the Official language, till we arrive 
at a stage when all the fourteen national 
languages become the official languages. 
Perhaps multilingualism is the price that we 
have to pay for keeping India one and united. 
You can have India disunited through Hindi. 
But if you want to have a contented India, if 
you want to have an India  which  does not 
feel that one region 

will dominate over another, if you do want 
that genuine apprehension should not get into 
the minds and hearts of millions of people, if 
you want an India about which everyone of us 
could be proud, you will have to take into 
consideration the problem of multilingaulism. 
When I said that, my friend. Mr. Akbar Ali 
Khan, stated that it is impracticable. It is, of 
course, cumbersome. It is difficult, but the 
difficulties are not insurmountable. If 
Switzerland can make it a practical proposition 
of having four or five languages, a very small 
country, I think arithmetically if Switzerland 
can have four languages we can have fourteen. 
Therefore, when Switzerland has surmounted 
the difficulty, are WL' so poverty-stricken to 
find out ways and methods ? I find very able 
men here to surmount any amount of 
difficulty. And if at all you feel that to 
surmount the difficulties help from our party is 
needed, we are prepared to offer that. I do not 
think that you will need it, but if you even 
pretend that you need it, we are prepared to 
offer it, because multilingualism is not a fad, 
Multilingualism. though it is a resolution 
passed by the DMK, do not be afraid of it or 
do not think that it is anathema. I find last 
week that Shri Sri Prakasa, who was once the 
Governor of our State, has pleaded for 
multilingualism and he has given a pertinent 
argument also. He has said that after having 
had linguistic States you cannot escape tfie 
consequences and. therefore, he has pleaded 
for multilingualism. Let tis have multi-
lingualism till all these languages rise up to 
that level. Tamil, I announced, has already 
risen up to that level. Well, we have my friend, 
Mr. Bhupesh Gupta, to say Bengali also has 
risen up to that. When we arrive at that stage 
in 1970 let us discard English. When we arrive 
at that stage in 1980. let us discard English. 
Therefore, the DMK's plea for the continuance 
of English as the official language is not due 
to the fact that we are enamoured of the 
English language. We are a very proud people 
as far as language is  concerned. 

We   think   that   no   language   can   stand 
comparison to Tamil. 

SHRI D. L. SEN GUPTA (West Bengal): 
Except   Bengali. 
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SHRI C. N. ANNADURAI Along with 
Bengali. 

Tin; DEPUTY CHAIRMAN : Mr. 
Annadurai, how much more time will you 
take ? 

SHRI C. N. ANNADURAI : Five minutes. 
Our Home Minister talking in this House the 
other day said : "Oh, I am not a Hindiwalla. 
My mother tongue is Punjabi and then I 
adopted Gujarati as my language. Now I am 
converted to Hindi." Unfortunately, we do not 
have such experience. It is a very good experi-
ence to have a mother tongue, to get another 
adopted tongue, and then to plead for a third 
tongue. You have yourself stated that you are 
cut off from your moorings. Fortunately or 
unfortunately we are not cut off from our 
moorings. I can never forget that I have got i 
hoary language called Tamil. I Will never be 
satisfied till that language in which my 
forefathers spoke, in which my poets have 
given sermons and scriptures, in which we 
have got classics and literature of in-
exhaustible knowledge, I will never be 
content till that day when Tamil takes its due 
place as one of the official languages in the 
Union. 

SHRI N. PATRA (Orissa) : Then why do 
you hang on to English ? 

SHRI C. N. ANNADURAI : When I (ind 
that I plead for Tamil, I do not forfeit the right 
of my friend, Mr. Vajpayee, to plead for 
Hindi. As a matter of fact I will go to the 
length of saying that I have been listening to 
the speeches in Hindi here, and the minimum 
number of English words in Hindi speeches is 
in Mr. Vajpayee's speech. In other speeches I 
find Hindi being given a charitable sprinkling. 
I   have   heard   Members   speaking     here : 

"3fi?r ff&rr ^fS*rf #' tf^Tn fa^f: 

This is not Hindi. If I were to plead for Hindi, 
I would not make Hindi so poverty-stricken. 
Therefore, I will say, be enthusiastic about 
Hindi; my friend, Mr. Nanda, cannot be 
enthusiastic, he perhaps will take to 
Esperanto. But we have got a language of our 
own and therefore we plead that our language 
should find a place 

in the official languages' list of this Union. 
and till that time English should continue so 
that there may not be injustice, intentional or 
unintentional, administrative chaos, however 
much we are careful, and genuine 
apprehension in the minds of people that 
Hindi-knowing people want to dominate over 
other people. Others have argued that we can 
very easily learn Hindi because we have 
learnt English so well. I would plead before 
this august House to visualise the future when 
my children, I should say, when my 
grandchildren will be learning Hindi 
alphabets and muttering Hindi phrases, the 
grandchildren of my friend,  Mr, Vajpayee    
.... 

SHRI  A.  D.  MANI :   He  is not married, 

SHRI C. N. ANNADURAI : Now 5 
understand the argument of Mr. Vajpayee Mr. 
Vajpayee, before making Hindi the official 
language, please get married from another 
language group. 

AN  HON. MEMBER:  From Madras. 

SHRI C. N. ANNADURAI : Children of the 
Hindi-speaking areas will be learning by heart 
sonnets and stanzas of Hindi from their 
parents. You learn Hindi through a thousand 
ways, in your fields and factories, in your 
homes and hovels, in every avoca tion, in 
every walk of life. You learn Hindi not by 
going through books but by merely being born 
there. What you inherit you want us to learn 
and you want us to have a handicap race. Only 
the Romans-had the handicap race. The 
Roman satraps sat in the arena, asked the 
gladiators to go bare-handed and fight 
ferocious beasts, and some of them did like 
my friend, Mr. Satyanarayana. But other 
gladiators were torn to pieces by the wild 
beasts. What have we done to merit such a 
treatment ? Why is it that you imbibe a 
language and want us to learn it and compete 
with you ? Therein lies that injustice. 
Therefore, nobody has answered that mental 
agony that we have got that any language, any 
single language, anv single regional language 
to become the sole official language is an 
injustice which even most   of   the   Hindi   
enthusiasts   in   calmer 
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[Shri C. N. Annadurai.] moments  will  never  
contemplate.     There-lore, let us be just, fair, 
friendly and  let us above all be democratic. 

1 find from the papers that the passions of 
Hindi-speaking people have gone to such an 
extent  as to question  the very motive, the very 
statements of people coming from our parls.   I 
find from the papers that some gentleman   has   
stated   that   not  only   Mr. Annadurai but Mr.  
Kamaraj himself ought to be put into prison 
because he is against Hindi.    There are others 
who are passing very     uncharitable     remarks     
about     the offered   resignation   of  my     
friend,     Mr. Subramaniam.      You   do   not   
know,   you cannot  imagine what an  amount of 
thrill ; of hope his resignation had had in 
Tamilnad during  those troublesome  times.     If 
anybody  has saved  the  good name    of    the 
Tamilnad   Congress,   not   fully   but   to   a 
certain   extent,   it   was   Mr.   Subramaniam 
and also Mr. Alagesan.   I do not have any love 
or affection for him.    I have crossed swords 
with him many a time and he has hit me below 
the belt many a time.    But what I want to say is 
this that such gestures taken at the appropriate 
moment assuage the feelings of the people 
there. In the Assamese language  riot,  I find 
rioting going on  day after day and at the    same    
time    peace brigades going from village to 
village asking people, appealing to the people to 
give up violence.   Why is it that the Chief 
Minister did not take us into his confidence ?   
And for that the  Central  Home  Minister,  Mr. 
Nanda, has paid a tribute.    "He stood like a 
rock''.    Mr.  Bhaktavatsalam.    He stood like a 
rock indeed, immovable, not moving, with   no  
feeling,  he  was  stony,   he  stood like a rock 
when all round him there was weeping  and  
wailing  and  shooting,   when widows  wept  
for  their    husbands    fallen, when mothers 
wept for their sons who were shot down dead.    
Do you want such stony men ?    Tamilnad has 
got better men.    If you say that he stood like a 
rock, I will have even to doubt your own 
philosophy. I have been taught to believe that 
you have got a soft heart. I    have been taught 
to believe that you are always in the company of 
Sadhus and Sannyasis.    If that learning, if that 
training makes you praise a Chief Minister who 
is stony of heart, who has caused 50 or 60 men, 
seven year-old girl, eight year-old boy, eighty 
year-old men, etc. to   be   shot  down   dead   
on   the   streets  of 

Madras, well, I can only say that you are a 
bigger Bhaktavatsalam. So let not the Central 
Government think that law and order has been 
maintained. But I am all for maintenance of 
law and order and for curtailment of violence, 
but let us reopen this language issue and see to 
it that we arrive at a solution when English 
continues to be the official language till we 
arrive at ;i stage when there will be multi-
lingua-lism and any one of the Indian 
lanugages naturally takes the place of a link 
language Thank  you. 

THE MINISTER OF HOME AFFAIRS (SHRI 
GULZARILAL NANDA) : I did not interrupt the 
hon. Member in his very earnest and fine 
speech. But I can now understand what must 
have been happening between him and Mr. 
Subramaniam there. He said he did things all 
right but Mr. Subramaniam was hitting him 
below the belt. I have seen specimens in this 
speech of hitting below the belt. Hitting below 
the belt is attributing to some one something 
which might be absolutely not related to 
whatever might have happened or transpired 
there and drawing a certain conclusion now. I 
would not go into details    .    .    . 

SHRI M. RUTHNASWAMY : You might 
leave Mr. Subramaniam to defend himself. 

SHRI GULZARILAL NANDA : We are all 
together. I am saying that he mentioned Mr. 
Subramaniam as having hit him below the belt 
in the controversy which raged somewhere. 

SHRr C. N. ANNADURAI : Years ago. 

SHRI GULZARILAL NANDA : The hon. 
Member does not follow what I am saying I 
can now realise that he may not be hitting the 
hon. Member below the belt but it must have 
been the contrary process because I have seen 
samples of it here. 

Regarding what I said about the Chief 
Minister there, regarding what I said about    .    
.    . 

SHRI BHUPESH GUPTA : On a point of 
order. „ 



2003 Moiion of Thanks on   [ 4 MARCH   1965]       the  President's Address 2004 

THE DEPUTY CHAIRMAN :    There is I no 
point of order.    The language is very clear. 

SHKJ BHUPESH GUPTA : It is a personal 
explanation. 

THI; DEPUTY CHAIRMAN : What Mr. 
Nanda has said 

SHRI BHUPESH GUPTA : A point of ordei  
you should allow. 

THE DEPUTY CHAIRMAN : I think Mr 
Nanda has made it, very carefully and very 
clearly he has stated to what Mr. Annadurai 
has said today. Mr. Annadurai will give his 
reply. 

Srrai C. N. ANNADURAI : I would like to 
get the benefit of his advice. I have not heard  
it properly. 

THE DEPUTY CHAIRMAN : He wants Io 
take the benefit of your advice. 

The House stands adjourned till 2.30 P.M. 

The House then adjourned for 
lunch at forty-one minutes past one 
of the clock. 

The   House   reassembled  after  lunch  at | 
half   past   two of   the    clock,   THE VICE-
CHAIRMAN   (SHRI   M.  P.  BHARGAVA)   in the 
Chair. 
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"Will you 

carry on the agita ion to the extent of 
secession?" 

 The reply was : 
"No, we cannot secede. That fundamental 
right has been taken away from us by law 
since the Chinese aggression. That is why 
the DMK had to end j is agitation fjr a 
separate Dravidasthan but we  will   agitate    
peacefully."    Jf?? 
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"The canker has so eaten into the society 
that in many cases, the only meaning of 
education is a knowledge of English. All 
these are for me signs of our slavery and 
degradation." 

when we were starting national institutions, 
schools. Rabindranath you have quoted He 
also said it in the same context. 

 
 

"If 1 had the powers of a despot, 1 would 
today stop the tuition of our boys and girls 
through a foreign medium, and require all 
the teachers and professors on pain of 
dismissal to introduce the change forthwith. 
I would not wait for the preparation of text-
books. They will follow the change. It is an 
evil that needs a summary remedy." 

"Can ihe deliberations of the Central 
Assembly anti the transactions of the high 
officers of State and other exercising au-
thority in the Central Government be per-
mitted to be done in English ? Obviously 
not, if we desire democracy to be true in 
fact as well as in form—if we do not went 
educated men to be appointed to places of 
power and influence and conduct their 
affairs apart from the people and the 
e'ectorate. To make popular control real, 
the State language must be one spoken and 
understood by (arge musses of people    .    .    
. 

"... Hindi is bound to be the language of 
the Central Government and the Legislature 
and also of the Provincial Governments in 
their dealings with each other and with the 
Government of India." 

 
Sum BHUPESH GUPTA : May 1 intervene 

? When Mahatma Gandhi said this thing the 
country was not free. The Government was in 
the hands of an alien power. He was saying 
what should be done in the schools and 
colleges.   Those were the days 

 

THH     VICE-CHAIRMAN   (SHRI   M.   P. 
BHARGAVA) :Wind up in one minute. 

 

THE VICE-CHAIRMAN     (SHRI  M.    P. 
BHARGAVA) : No further please. 
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"Il is now for them to demonstrate to the 
world thai those who can fairly carry an 
election can also suppress a rebellion; that 
ballots are the rightful and peaceful 
successors of bullets; and that when ballots 
have fair ly and constitutionally decided, 
there can be no successful appeal back to 
bul le ts ;  thai there can be no successful 
appeal, expeet to ballots themselves, at 
succeed-ing elections. Such will be a great 
lesson of peace; teaching men that what 
they cannot take by an election neither can 
they take by a war; teaching all t'ne folly  
of being  the beginners  of a war." 

 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA): Since there is a long list of 
Members. I will appeal to hon. Members to 
limit their remarks to fifteen minutes. 

KUMARI SHANTA VASISHT (Delhi) : Mr. 
Vice-Chairman, 1 also join our other 
Members in extending our thanks to the 
President for his Address delivered to bo h the 
Houses and we are glad to sc: the progress 
that has been made in the country in the last 
one year and I agree generally with the report 
and sentiments particularly expressed about 
our late Prim; Minister. I am sure that both the 
Houses felt the sadness and the sorrow 
expressed therein. I shall only say a few 
words. Of course the time is  very limited. 

First, I would like to say a few words about 
Delhi, about the negotiations that have been 
going on  between the    Central 
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Government and the Delhi people and 
though       these       have been        very 
protracted and we have repeated the same, 
going over and over again over the last almost 
one year or a little less, each time we sit 
together we say the same-thing and tfaey say 
the samething and nothing is agreed to. In 
many respects the Government of India is 
offering only a sort of improved civic 
administration, keeping the Delhi 
Administration as their own preserve and not 
particularly trusting the people to carry on 
their affairs in their own way and by their own 
efforts. I beg to disagree on many points in 
this. For one thing, these proposals are almost 
as the Cripps Proposals were at that time 
except that they did not specify that the 
British Government or His Majesty's 
Government would nominate the Ministers of 
the Central Government in India but they only 
limited the subjects, etc. We have not 
unfortunately been able to find any agreement 
on the various subjects to be transferred to the 
Corporation or the Delhi Administration or 
the Executive Councillors. I have said that we 
have not been able to find ourselves in 
agreement with the Central Government that 
they would nominate the Executive 
Councillors and so on. I think the Home 
Minister is bound by the terms of reference 
laid down for him by the Prime Minister and 
the Government of India and I can appreciate 
his  difficulties in this respect. 

SHRI LOKANATH MISRA (Orissa) : He  
is in  a state of confusion. 

KUMARI SHANTA VASISHT : No he is 
not in a State of confusion. He is one of the 
well-meaning persons with a Very good heart 
and a person who wants to carry on his work 
very sincerely. Though we may have 
disagreement with him, we can appreciate his 
difficulties and what binds him to function in 
a particular way but at the same time I would 
like to say that much as we have great regard 
for the leaders, the Ministers of the Central 
Government and the Government of India, if 
the leaders happen to make an error of 
judgement, the people thereby suffer. We 
have no choice -except to say that this wiH 
not help the matters in Delhi, that they will 
face a lot of trouble and difncul-L12RS/65 -6 

ties and we shall find ourselves quite  unhappy  
and incapable of  handling  matters for a very  
long    time and I think it    is necessary that they 
revise their views, that I they think seriously and 
sincerely about it. I They  have not applied  very    
much their j   mind or they have not given any 
time to it.    They have  been too busy with other 
things and crisis. Though Mr. Nanda has spent a 
good deal of time with us, with all limitations  
that are     there  in   his  proposals—barring     
that—I  think   the  Government of India has to 
think  about it very seriously.    We    have 
pointed out to    the Government of India and 
our leaders and the   Prime  Minister     and  
other  Ministers and   the leaders  of  the  
Congress  Party— the ruling party—the 
difficulties and   problems   that  we  face  in   
Delhi  over  or  a very long time.    They cannot 
be  ignorant of  these  things    because  these  
have   been 1  told  to them over  and over again 
but if j  they  ignore these matters  for  some   
time '  and if they do not handle these things—I 
J  think things will deteriorate very much in 
Delhi. I am not one of those who threaten things 
but I think it is not a happy situation that we 
neglect any part of India.  

Secondly if Mr. Nanda and the Prime 
Minister want to make a gift of Delhi to Mr. 
Vajpayee, then my suggestion is that it should 
be done very gracefully and very nicely so 
that the gift should be given to the Jan Sangh 
Party very gracefully and nicely; otherwise we 
should try to improve matters   .   .    . 

SHRI A. B. VAJPAYEE : Does it mean that 
you want a democratic set-up caiv for the 
Party concerned ? 

KUMARI SHANTA VASISHT : I am not j one 
of those who think that a democratic set-up 
should be denied to the people or it is only to 
keep the Congress in power. I believe in 
democracy and I do believe that the Jan Sangh 
or the Communist Party or the Swatantra Party 
or the Congress Party has an equal right and 
anybody who can keep the masses of people 
with them and who oan deliver the goods to the 
people has the right to govern and I do not 
believe that the democratic set-up is or is not 
for the Congress or other parties. ■So I am not 
one of those who think like this.   I do    believe     
that  in  a   democracy 



2017     Motion of Thanks on        [RAJYA SABHA]       the President's Address   2018 

[KUMARI  SHANTA VASIST.] 
everybody has an equal right and whoever has 
the people with him, carries the day. I may 
also point out another thing that the 
Government just because the Chief 
Commissioner and other officers do not pose 
any irritants or any trouble—they do not meet 
very frequently and when they meet they just 
say 'yes, we will do this or that' and they say 
only a few words to the Ministers and they 
give them a general idea as to low things are 
in Delhi, which does not mean very much—
just because they are not irritant enough or 
they do not pose any outstanding problems 
before the Government of India or the Prime 
Minister or the Home Minister, it does not 
mean that problems are not there nor does it 
mean that the Administration of Delhi is 
working  very well. 

3 P.M. 

I am sure that the Home Minister and the 
Prime Minister are very anxious to improve 
the state of affairs in Delhi, but very humbly I 
would like to point out that the Home 
Minister, who has been the Minister of 
Planning for a very Ion? time. who has been 
concerned and connected with the Planning 
Commission for a very long time, would be 
very sorry to learn that in the Delhi 
Administration the implementation of the Five 
Year Plan has been only to the extent and to 
the tune of about 30 per cent of the Plan 
outlay for the first three years and eight 
months of the Plan period; in other words we 
see that 60 per cent or 70 per cent of the Plan 
has not been implemented so far though three 
years and eight months have gone by. 

These are the figures supplied to me by the 
Delhi Administration covering the various 
aspects of our Five Year Plan in relation to 
Delhi. I am not giving the figures; these are 
the figures given by the Delhi Administration, 
and the position is that up to last November 
the implementation of the Five Year Plan was 
only to the extent of 30 per cent or so, and for 
the current year, that is, the year 1964-65. the 
implementation has been only to the tune of 
10 per cent of the current year's Five Year 
Plan outlay, for this year, so 'hat  Mr. Nanda 
would  not  be happy    to 

know at all, though planning is so dear to his 
heart and he is so much emotionally interested 
in the Five Year Plans, that implementation of 
the Plan by the Delhi Administration has been 
much worse tlian the record of the much 
maligned Corpora tion, which is better than 
the Delhi Administration whose record in the 
matter of implementation of the Plan has been 
only 30 per cent for all the time, up to 
November last, and only 10 per cent 
implmentation for the current year. And I 
think, as far as the other things are concerned, 
which are very favourite subjects of the Home 
Minister, it is very well known, the corruption 
in the transport department, in the courts, in 
the police dealing with law and order, and so 
on, so that to think that everything is all rigl;', 
with the Delhi Administration is not at ali 
correct; it is not at all a satisfactory state of 
affairs. The developmental progress has also 
been somewhat limited. There also the work is 
not so satisfactory as the people would like it 
to be; the floods are there, or the fires or the 
prices and food. 

As far as corruption is concerned I may say 
that, though Shri Guizarilal Nanda puts a lot 
of faith in the Delhi Administration and its 
working. I may say that it was conveyed even 
to the members of the Sadachar Committee 
that, when the foodgrain shops were raided, 
when they had tried to see the stocks and so 
on, when the Chief Commissioner of Delhi at 
thai time was very anxious to convey through 
a press conference that nothing irregular was 
found and so on and so forth. But it is within 
my knowledge as well as also the knowledge 
of the members of the Sadachar Committee 
that the foodgrain dealers had conveyed to the 
members of the Sadachar Committee that the 
grain dealers had given a lot of money to the 
police and other departments, and that matter 
had been finished. What the members of the 
Sadachar Committee did about it, 1 cannot 
say. But this is a fact. 1 agree that the 
Corporation has not done certain things very 
well. But what is the trouble ? The trouble is 
that there is no money; there is no money to 
have a larger fleet of buses, or the Punjab 
Government does not consider it proper to 
give us our requirement of power or to control 
the water that is  supplied  here from Punjab. 



2019        Moiion of Thanks on   [ 4 MARCH  1965]       ihe  President's Address       2020 

Sometimes till the month of June or    so , there 
is great scarcity in the water coming I to Delhi, 
because    they  do not discharge j enough water 
from their canals, and after June,  when  the 
rainy season starts,    they  j discharge too much 
water.     There is    so much trouble arising out 
of it that Delhi gets all the  floods.     There    
are    various troubles  like this.  1   can   
enumerate them even further, but I do not think 
it is necessary, but I do feel that we have 
informed the Government of India  time  and 
again about    the  very    serious    situation     
that  j obtains    in   Delhi,   and    if  anything  
goes wrong,  we would not be answerable    for 
j that, and I think the Government of India 
should     look  into it and    do    something -
about it.    This is their problem and   their j 
baby and we would not be concerned with it.    
We have done our best and we function there 
sometimes in spite of the Central Government, 
not because of the Central   Government.    
Sometimes we function there in spite of all the 
difficulties we face from  them   and elsewhere.   
We face    the various    political    parties    with 
a  lot    of courage and so on, but  that is   all     
our effort.  We  do  want   the  Central   Govern-
ment and the leaders of tlie ruling party to 
extend to  us  all   the   help  and   assistance 
necessary to manage    the things of Delhi 
properly. 

I would now say a few words about the 
language  controversy.    Of course   I   need not    
say much but I do believe that  the feelings 
expressed by the people  of    the I South were 
genuine and they were true. 

SHRI LOKANATH MISRA : -Say some-
thing about the news of the day. 

KUMARI SHANTA VASISHT: I do believe 
that they were genuine and this anxiety on 
their part was real it was real to them and they 
were worried about it, and I think we should 
have anticipated that to the people to whom 
Hindi was not become very familiar, to them 
who have not learnt it so extensively, it would 
pose a certain amount of anxiety to have a 
language imposed upon them, or even a 
feeling that it was imposed upon them, 
whether it was or it was not, and my 
sympathies are definitely and very much for 
the people of the 

South, who felt agonised by the things that 
happened, and who then expressed their 
feelings in a very sort of outspoken or even 
violent manner. Of course nobody really 
appreciates Violence in any form at any time, 
and we don't either, but I do realise that it is 
for the people of the South, for the non-Hindi-
speaking people to learn the language as they 
like to learn it freely, and to take to it of their 
own free will and free choice, and with a 
certain amount of affection for the language. 
When it is imposed on the people, they never 
learn the language with affection, nor do they 
develop any kind of affection or appreciation 
for the language. I do feel that it should be left 
to them, in a way to take to it as well as they 
can, how they can. 

At the same time, I also feel that we, Hindi-
speaking people should also try to learn the 
languages of the South, of other States, so that 
there can be a greater communication between 
us, a meeting of minds, in understanding and 
appreciating people from other regions, and 
we have also neglected it in the North, we 
only concentrate on our own language, feeling 
very complacent that we need not learn other 
languages because Hindi is there and we have 
only to learn Hindi. I am very glad that the two 
Ministers thought it proper to resign to 
identify themselves with the feelings of their 
own people, of their own States. I am glad that 
somebody in the Ministry has the guts and life 
enough in him to offer the resignation of his 
portfolio, forgets about the chair of high office 
and identifies himself with the people at large. 
Basically I think the Government is and 
should be a reflection of the fears and 
aspirations and ambitions and hopes of the 
people. If at any time anybody feels that what 
the Government is going to do, or is likely to 
do is not in harmony with his line of thinking, 
he should have conviction enough, he should 
have life enough in him, he should have the 
feeling in him to leave the chair and get out    .    
.    . 

SHRI A. B. VAJPAYEE : And then come 
again. 

KUMARI SHANTA VASISHT : Well, any-
body  who  will   stand  for  his  own people 
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should come again.    It would be a disgrace if 
people  stick to    .    .    . 

SHRI BHUPESH GUPTA : In the case of 
Delhi, if all the Delhi Congress M.Ps, say. 
"We resign on the issue of the set-up of 
Delhi". I think matters will move. 

KUMARI SHANTA VAS1SHT : Mr, 
Bhupesh Gupta, I do not need your advice. 
Thank you very much. I have my own brain  
to  think with. 

SHRI BHUPESH GUPTA: t am sure you 
have. 

KUMARI SHANTA VASISHT: Thank you 
very much. 

(Interruptions) 

I am glad that the two Ministers identified 
themselves with the people at large and they 
expressed their anxiety and resigned their 
portfolios. I appreciate their stand; I do not 
look upon their resignation letters as any type 
of stabbing in the back, or anything of the sort. 
I do not know any more politics, as to what is 
behind it. On the face of it, from what I can 
see as an ordinary person, I appreciate what 
they did, and I am glad that they stood by their 
own people, and I respect them even more that 
they did such a thing. I am not one of those 
who think that this was a very wrong thing, 
something very bad, and they should not have 
done it. I do not see that the Ministers are here 
only to say, "Yes", to everything that goes on. 
I think sometimes they should act in that 
manner; if they feel differently, then they 
should say so. 

[THE DEPUTY CHAIRMAN TN THE CHAIR.] 

SHRI BHUPESH GUPTA : You have got all 
the five M.Ps, in Delhi belonging to the 
Congress Party who think differently in the 
matter of the set-up of Delhi. I do not know if 
you along with them will resign your seat on 
the question of Delhi. 

KUMARI SHANTA VASISHT : I am glad 
that another Minister, Shrimati Indira Gandhi, 
went there, was on the spot there. She studied 
the situation and saw what was happening 
there, and she did say that this 

whole situation needs some rethinking. I am 
glad that she has the independence to relate 
this whole thing, tell about the situation, and 
then help in whatever way she could possibly 
do or, for that matter, -the great Shri Kamaraj, 
who spoke very independently also, because I 
think there should be some people who should 
get out of these shackles and these things 
which bind you to rules, regulations and all 
sorts of things. 

SHRIMATI C. AMMANNA RAJA (Andhra 
Pradesh) :    The party has no Shackles. 

KUMARI SHANTA VASISHT : The party 
forms the Government; it is not the Gov-
ernment that controls the party. The party's 
policies are carried out by the Government 
there. The policies and programmes are laid 
down in the party arid then they are carried out 
by the Government. Tt is a wing of the party. It 
should be so. So T am glad that big leaders' did 
take independent ' action and did independent 
thinking about it. 

I do believe that the food situation has 
improved now. The Government has con-
trolled the food situation recently and I am 
very glad Shri Subramanian! had applied his 
riu'nd and heart to the solution of this problem 
and the situation has taken a turn for the better 
now. I hope and pray that the Government will 
sincerely and seriously continue to apply their 
mind to this problem and in spite of various 
pressures they will not deviate from it. I say 
this because if the food policy fails and if it 
continues on a harvest to harvest basis or a 
shipment to shipment basis, then things will 
take a very serious turn. 

I would suggest that the Government of 
India and particularly the Food Ministry— it 
is really more the whole Government of India 
than the Food Ministry alone—they should 
have a proper policy and they should stick to 
their current policy and continue to maintain 
the i r  hold on the food situation so that 
everybody is assured of a supply of the 
essential commodities, foodgrains and all the 
rest of it.    If the situation takes a 
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bad turn, if it is not controlled, I think the 
entire Government will be in great trouble and 
will be in hot water and I doubt whether they 
will be able to survive such a crisis any further. 
So I suggest that scrupulously and sincerely 
and seriously as was done in the past, they 
should deal with this food problem. There is 
tbe question of prices. Prices have also gone 
up very much and this is causing hardship to 
the people and the Covernment should do 
something to control the prices and see that 
they do not continue to rise. 

THE DEPUTY CHAIRMAN ■ Your time 
limit is over. 

KUMARI SHANTA VAS1SHT : I will take 
only one more minute. Madam. 

Though the Finance Minister has issued so 
many concessions and other things, I s.m not 
sure that the people who should show re-
ductions in prices etc. will really do so. 1 think 
the prices will remain as they are now. in spite 
of the concessions given. In that case, I think it 
is just as well that they withdraw these 
concessions. Ii' the consumers and the 
ordinary people do not get the effect of these 
concessions, then for whom are these 
concessions meant ? If they are meant only for 
other sections of the people and not for the 
odinary people, then these concessions are of 
no use. So I feel that the Government should 
keep a close watch on this matter and I think 
thai is very necessary. 

On the language question, just one word. I   
forgot   to   say   it.    All   these   years  we i 
were   hearing  from   Gandhiji,—and     since l 
Shri  Chandra Shekhar  mentioned Gandhiji and  
Panditji and other leaders I may say i it—
Gandhiji   and   others   were   talking   in terms 
of Hindusthani.    Gandhiji's speeches  , were 
always in Hindusthani or    ordinary Hindi   
which   was   understood   by   all   and which 
was understandable to all.    But now in  this  
country  near  Delhi  and  Punjab,  I : know that 
Shri Atwal will agree with me, people, do not 
understand the Hindi that is now going on 
today.   We do not understand the  All  India  
Radio Hindi  broadcasts  arid the government  
Gazettes and other papers 

that the Government is issuing. I think the 
language used in all this should be simple 
Hindi. But what is now given out, most of our 
people do not understand this Hindi in Punjab 
and Delhi. We don't know what kind of a 
Hindi it is that is going on. And now in the 
process we have even forgotten Urdu. I think 
for the Punjab and Delhi people, Urdu is 
almost their own language. They cannot say 
anything without using a few couplets from 
Urdu or Persian. So much is this language 
part of our people. But this language is 
neglected very much. We had tried in Delhi to 
do something about this but the Government 
was not enthusiastic about it. It should be 
more enthusiastic about it. I think we should 
take to Hindusthani and not go on with the 
Hindi which we do not understand. The A.I.R, 
broadcasts the people are not able to 
understand. They do not listen to them. Even I 
do not listen to them. I think we should 
encourage Hindusthani and also Urdu. 
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"D.M.K, who cannot tolerate the presence 
on their soil of people coming from the 
north." 
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SHRI BHUPESH GUPTA : Madam Deputy 
Chairman, even the Prime Minister gave an 
assurance that a Cabinet Minister should be 
present in the House. They have got to be here 
because    .    .    . 

THE DEPUTY CHAIRMAN : Yes, the Prime 
Minister himself had said that yesterday that 
someone from the Cabinet should be present 
here all the time. Mr. Singh is here of course 
but he himself said tfiat j somebody from the 
Cabinet should be here. Would it be conveyed 
to the Governmeat ? 

SHRI LOKANATH M1SRA: That is. 
Madam, the way the Government is func-
tioning. 

SHRI BHUPESH GUPTA : Why not ad-
journ ? Some of them are having tea in the 
Central Hall.    Why not we also do that ? 

THE DEPUTY CHAIRMAN : Mr. 
Vajpayee will continue. 
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SHRI BHUPESH GUPTA : Madarn, I say 
that the delinquent children of the Cabinet 
should listen to their Leader at least. 

THE DEPUTY CHAIRMAN : Please sit 
down, Mr. Bhupesh Gupta. 

SHRI A. B. VAJPAYEE : Madam, even if 
they don*t listen to the Prime Minister, they 
owe a duty to the House. This House should 
not be treated like this. 

) 

THE DEPUTY CHAIRMAN : I agree with 
Mr. Vajpayee that they owe a courtesy to this 
House. You please continue the speech. 

SHRI CHANDRA SHEKHAR :  Let    us 
adjourn. 

SHRI LOKANATH MISRA : Madam, there 
is a suggestion, even from the Congress 
Benches, that the House should be adjourned. 

SHRI BHUPESH GUPTA : I think this time 
you will be right, Madam, to adjourn the 
House. Let us adjourn for five minutes. 

THE DEPUTY CHAIRMAN ; Mr. 
Vajpayee will continue and we will wait and 
see. Someone will come. (Interruptions) I 
have given my decision that Mr. Vajpayee 
will continue. 

SHRI P. N. SAPRU (Uttar Pradesh) : You 
can adjourn the House until someone conies. 

THE DEPUTY CHAIRMAN :     I  have 1 
already given my decision. 

SHRI LOKANATH MISRA : The con-
sensus of opinion in the House is that it 
should be adjourned because there is no 
Cabinet Minister present. There was a ruling 
from the Chair and    .    .    . 

THE DEPUTY CHAIRMAN : I have 
already said that Mr. Vajpayee car. continue. 

SHRI BHUPESH GUPTA : It is good of you 
that you want to hear Mr. Vajpayee. 

 

SHRI BHUPESH GUPTA : As far as we are 
concerned, our love is a little highsr at least. 
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SHRI BHUPESH GUPTA : Now that the 
Prime Minister has come, I wish to invite 

his attention. Yesterday he was good enough 
to say that in the House a Cabinet Minister 
should be present but today when we met in 
the afternoon nobody came and I pointed out    
.    .    . 

SOME   HON.   MEMBERS :   Mr.  Chagla 
was  there. 

THE DEPUTY CHAIRMAN : I am told Mr. 
Chagla was here. 

SHRI BHUPESH GUPTA : But then he 
went away. When he went he saw that there 
was none. Nobody came afterwards. Madam, 
through you I would like Mr. Shastri to make 
his Cabinet colleagues obey him for the sake 
of a change. 

SHRI P. N. SAPRU : Mr. T. N. Singh was 
here. 

SHRI LOKANATH MISRA : He is not a 
Member of the Cabinet. 
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SHRI   BHUPESH  GUPTA :    Mr. Atulya 
Ghosh   did   not   enter   any   University. 
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[THE     VICE-CHAIRMAN     (SHRI      M.      P. 
BHARGWA) in the Chair] 
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"English is a language of international 
commerce, it is the language of diplomacy, 
and it contains many a rich literary treasure, 
it gives us an introduction to Wesiern 
thought and culture. For a few of us. 
therefore, a knowledge of English is 
necessary. They can carry on the 
departments of national commerce and 
international diplomacy, and for giving 
science. That would be the legitimate use of 
English, whereas today English has usurped 
the dearest place in our hearts and dethroned 
our monther-tongues. It is an unnatural place 
due to our unequal relations with 
Englishmen. The highest development of the 
Indian mind must be possible without a 
knowledge of English. It is doing violence to 
the manhood and, specially the womanhood 
of India to encourage our boys and girls to 
think that an entry into the best society is 
impossible without a knowledge of English. 
It is too humiliating a thought to be bearable. 
To get rid of the infatuation for English is 
one of the essentials of Swaraj". 

 

"Surely, it must be quite easy for the 
Provincial Governments to have a staff 
which would carry on all transactions in the 
provincial languages and the inter-
provincial language which, in my opinion, 
can only be Hindustani written in Nagari or 
Urdu script." 

Urdu   script   means   Arabic   script— 

"Nor need the provinces wait for the 
Union for solving ihe question ... If the first  
step,   that   is.   revival   of  provincial 
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speech in all public departments takes place 
immediately, that of inter-provincial speech 
will follow in quick succession. The 
provinces will have to deal with the Centre. 
They dare not do so through English, if the 
Centre is wise enough quickly to realise that 
they must not tax the nation culturally for 
the sake of a handful of Indians who are too 
lazy to pick up the speech which can be 
easily common to the whole of India 
without offending any party or section. My 
plea is for banishing English as a cultural 
usurper as we successfully banished the 
political rule of the English usurper. The 
rich English language will ever retain its 
natural place as the international speech of 
commerce and diplomacy." 

 

SHRI BHUPESH GUPTA:     He says so 
many  things.      Don't bother. 

 

"There is a common element in the main 
languages of Northern and Central India, 
which renders their speakers, without any 
great conscious change in their speech, 
mutually intelligible to one another, and 
this common basis already forms an 
approach to a lingua franca over a large 
part of India. To this should be added that 
for the Bengali and Western India groups, it 
is very easy to acquire a working 
knowledge of Hindi. The problem is a 
serious one only to South Indians. From the 
political as well as cultural and business 
points of view, it is imperatively necessary 
for the South Indians to learn Hindi." 

 

"No less important than political reasons, 
the cultural unity of India demands the 
knowledge of a common spoken language. 
The South will be a dead branch of the tree, 
if it is not in living daily contact with the 
larger India, and here too we cannot rest on 
the English medium, which is bound to 
recede into the international background as 
India advances towards its goal." 

 

-   V 

"The   arguments   for   Hindi    do     not 
mean the neglect of the mother-tongue." 
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"The arguments for Hindi do not mean 
the neglect of the mother-tongue. The 
importance of Hindi is in its being the only 
possible State language of India, and 
therefore the need for the Southerners to 
learn it. It cannot and should not lead to 
neglect of the mother-tongue any more than 
citizenship involves the neglect of the 
domestic duties. The family rests on the 
State and the State rests on the family. 
Neither can be neglected. So also must boys 
and girls in India learn the language of 
India, while amending to the language of 
their own province and people." 
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[THE  VICE-CHAIRMAN  (SHRI M. P. 
BHARGAVA) IN THE CHAIR] 
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"English is a language of international 
commerce, it is the language of diplomacy, 
and it contains many a rich literary treasure, 
it gives us an introduction to Western 
thought and culture. Far a few of us, 
therefore, a knowledge of English is 
necessary. They can carry on the 
departments of national commerce and 
international diplomacy, and for giving 
science. That would be the legitimate use of 
English, whereas today English has usurped 
the dearest place in our hearts and dethroned 
our mother-tongues. It is an unnatural place 
due to our unequal relations with 
Englishmen. The highest development of 
the Tndian mind must be possible without a 
knowledge of English. It is doing violence 
to the manhood and specially the woman-
hood of India to encourage our boys and 
girls to think that an entry into the best 
society is impossible without a knowledge 
of English. It is too humiliating a thought to 
be bearable. To get rid of the infatuation for 
English is one of the essentials of Swaraj". 
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"Surely, it must be quite easy for the 
Provincial Governments fo have a staff 
which would carry on all transactions in the 
provincial languages and the inter-
provincial language which, in my opinion, 
can only be Hindustani written in Nagar! or 
Urdu script." 

Urdu   script  niea'ns  Arabic  script— 

"Nor need the provinces wait for the 
Union for solving the question. .. .If the first 
step, that is, revival of provincial speech in 
all public departments takes place 
immediately, that of inter-provincial speech 
will follow in quick succession. The 
provinces will have tb deal with the Centre. 
They dare not do so through English, if the 
Centre is wise enough quickly to realise 
that they must not tax the nation culturally 
for the sake of a handful of Indians who are 
too lazy to pick up the speech which can be 
easily common to the whole of India 
without offending any party or section. My 
plea is for banishing English as ;i cultural 
usurper as we successful I v banished the 
political rule of the English usurper. The 
rich English language will ever retain its 
natural place as the international speech of 
commerce and diplomacy." 

•'There is a common element in the main 
language of Northern and Central India ,  
which renders their speakers, without any 
great conscious change in their speech, 
mutually intelligible to one another, and 
this common basis already forms an 
approach to a lingila franca over a large 
part of India. To this should he added that 
for the Bengali and Western India groups, 
it is very easy to acquire a working 
knowledge of Hindi. The problem is a 
serious one only to South Indians. From 
trie political as well as cultural and 
business points of view, it is imperatively 
necessary for the South Indians to learn 
Hindi." 

 

"No less important than political reasons, 
the cultural un i ty  of Jndia demands the 
knowledge of a common spoken language. 
The South wiH be a dead branch of the 
tree, if it is not in living daily contact with 
the larger India, and here too we cannot 
rest on the English medium, which is 
bound io recede into the international 
background as  India advances towards its 
goal." 

 

 

SHRI BHUPESH GUPTA :    He says so 
many things. Don't bother. 

 

 

■The arguments for Hindi do not mean 
the neglect of the mother-tongue. 

 

"The arguments for Hindi do not mean 
the neglect of the mother-tongue. The 
importance of Hindi is in its being the 
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only possible State language ol India, and 
therefore the need for the Southerners to 
learn it. It cannot and should not lead to 
neglect of the mother-tongue any more than 
citizenship involves the neglect of the 
domestic duties. The family rests on the 
State and the State rests on the family. 
Neither can be neglected. So also must boys 
and girls in India learn the language of 
India, while attending to the language of 
their own province and people." 
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SHRI LOKANATH MISRA : Mr. Vice-
Chairman, Sir, the Government and particularly 
the Home Minister gave an assurance to both 
the Houses of Parliament as ] well as to the 
country about two years back that he would 
eradicate corruption completely and if he did 
not do it, within two years he would quit office. 

AN  HON.   MEMBER :   You  would  not 
co-operate. 

THE VICE-CHAIRMAN (SHRI    M.    P. 
BHARGAVA) : Order, please. 

SHRI LOKANATH MISRA : I have very I 
little time. If you interrupt me I will take : the 
Congress Party time. I am very happy I that the 
Prime Minister is here in the House ■ because I 
hold him finally responsible for , making the 
recommendation to the President as to whether a 
Commission should be 
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[Shri Lokanath Misra.] set up  or not.   The  
Opposition Members S in the Assembly, as well 
as some Members of Parliament from here, 
memorialised the President  as they  felt that the  
then  Chief j Minister and some other Ministers 
in Orissa ! were extremely corrupt and in 
August they I demanded   that  a  commission   
of enquiry ' should be set up.    Sir, instead of 
the Prime Minister   advising   the   President     
that     a commission of enquiry be set up. he 
arrogated to himself the responsibility and set up 
a Cabinet Sub-Committee that went into it.    
Now   the  complainants   are   not  satisfied   
with   the   decision.   The   accused   is ' not  
satisfied with  it.   The country is not j satisfied 
with it.    If that be so, for whom was this 
Cabinet Sub-committee set    up ? 

(Interruptions) AN HON. 

MEMBER : It is wrong. 

SHRI LOKANATH MISRA : I do not want 
anybody else from the Congress Party to reply 
to me. I want a specific reply from the Prime 
Minister himself. For whom was this Cabinet 
Sub-committee set up if it did not satisfy the 
complainant, the accused and the country as a 
whole ? Now. Sir, after the copies of the 
C.B.I, report and the Cabinet Sub-committee 
report have been laid on the Table of the other 
House and they have been published in all the 
newspapers, I would like to highlight some 
points which have not been incorporated ia the 
publication. 

SHRI P. N. SAPRU : On this point, Sir, 
supposing the Prime Minister appoints a 
commission which he is not authorised to 
appoint   under  the   Constitution    .    . 

SHRI LOKANATH MISRA : Sir, he is 
raising a Constitutional issue which he should  
raise  in   the  party  itself. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARCAVA) : Mr. Sapru, let him finish hi9 
speech. 

SHRI LOKANATH MISRA : Let Mr. Sapru 
take his own time or his Party's time. 

Let him not take  my time.   My   time   is 
limited. 

THI: VICE-CHAIRMAN (SHRI M. P. 
BHARCAVA) : He is not yielding, Mr. Sapru. 

SHRI P. N. SAPRU : The Prime Minister 
appoints a Commission   .    .    . 

SHRI LOKANATH MISRA : Let Mr. Sapru 
not compel me to lose my veneration for his 
age. Do not get up, please, because I have still 
some veneration for you. 

SHRI AKBAR ALI KHAN : The point is 
simply this. Is the Centre authorised to make 
certain recommendations    .    .    . 

SHRI LOKANATH MISRA : Decide it with 
the Prime Minister. Do not decide it with me. 
He has taken a certain action and  after he has 
taken    that    action.... 
(Some Hon. Members rise  in  their seats) 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARCAVA) : You will continue your speech. 

SHRI LOKANATH MISRA : I would like to 
highlight only some points which have not 
been published. The first point is. the then 
Chief Minister wanted to take a certain 
advantage from the State Government, and 
when he wanted to take that advantage, even 
the Chief Secretary did not side with him. The 
C.B.I, report says that the Chief Secretary on 
the llth February, 1961, on specific occasions 
brought to the notice of the Chief Minister    .    
.    . 

SHRI BHUPESH GUPTA: What are you 
reading ? It should be laid on the Table of the 
House.    I will explain why. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARCAVA) : Mr. Bhupesh Gupta, we are 
governed by the ruling of the Chair. Let him 
read. 

SHRI BHUPESH GUPTA : No, no. 
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THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA) : Please sit down. You have had 
your say. 

SHRL BHUPESH GUPTA : On a point of 
order.. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA) : What is your point of order ? 

SHRI BHUPESH GUPTA : The ruling of of 
the Chair was never that it cannot be laid on 
the Table of the House. The ruling of the 
Chair is that a confidential document, as it 
was then said, coiild be quoted and read from. 
That is what he has done. Now, Sir. under the 
rules the position is quite clear, as far as the 
Government is concerned. When he reads out 
from something, we can ask it to be laid on 
the Table of the House, Government is 
normally obliged to lay it on the Table of the 
House unless they for some reasons of public 
interest., with the permission of the Chair, do 
not agree to do so. As far as the Government 
position is concerned, it is only when the 
Chairman allows and. after the Government 
has sought protection that the document need 
not be laid. As far as a Private Member is 
concerned, there is no clear ruling on this 
point, Mr. Vice-Chairman, it is a serious 
matter as far as our House is concerned. 

THE VICE-CHAIRMAN (SHRI M. P-
BHARGAVA):  What is your point of order? 

SHRI BHUPESH GUPTA : I am coming to 
it. I would request you to give him the 
permission    .    .    . 

SHRI LOKANATH MISRA :  Sir, let me ' 
make one point clear  that the time taken by 
Shri Bhupesh Gupta will not be counted from 
mine. 

SHRI BHUPESH GUPTA : May I request 
and submit to you that you will be good 
enough to direct that these documents which, 
he has cited be laid on the Table of tbe House 
? First of all, I should make it clear that these 
documents    .    .    . 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA) : Mr. Bhupesh Gupta, I tfiay tell 
you that you are reopening a question on 
which a ruling has been given by the 
Chairman already. 

SHRI BHUPESH GUPTA : Yes, we have the 
ruling. But, Mr. Vice-Chairman, where has it 
been said that a document cannot be laid on 
the Table of the House ? We did not have any 
document before us on that day. Tbe question 
arose whether we could cite from a document 
which, at that time, was alleged to be a secret 
document. As far as the Chairman was 
concerned, he said that he would not allow a 
Private Member to lay it on the Table and he 
added that at the Member's discretion he could 
cite from it. He left it to the discretion of the 
Member what he should or what he should not 
do. He has exercised his discretion to the best 
of his judgment and Bona fides. He is quoting 
from what he claims in this House to be the 
report of the C.B.I, submitted to this 
Government. Now the ordinary rules operate. 
That ruling did not cover a concrete fact of 
actual citation of that particular report. Th* 
ordinary rule says this—therefore we come to 
that—our House has got its own Rules and we 
have formulated them and we cannot go 
beyond them but what is the position ?' Here 
the position is. can a Private Member be asked 
to lay the document on the Table of the House 
? I say 'Yes, the Chair has got that authority 
and it is in his discretion as much as his 
discretion in other matters'. I would request 
you to exercise this discretion. Now I will tell 
you why. In the first place we read in tha 
newspapers that the C.B.I, report has been laid 
in another House of this Parliament That is 
number one. Number two is. simultaneously, 
on the same day, questions were raised in both 
the Houses of Parliament' and it was not 
allowed to be cited at that time. 

THE VICE-CHAIRMAN (SHRI M. P. 
BiiAuaWA) : Mr. Gupta, you are quoting 
Rule 249 which is very specific. It lays down 
the procedure by which a Minister will lay the 
paper. It is silent on the Private Member and 
therefore you are wasting the time of the 
House. I cannot allow you any further. 
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SHRI BHUPESH GUPTA : No, I am not. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHAROAVA) : You are. 

SHRI BHUPESH GUPTA:   How is it? 
I say the precedents.    .    .    . 

THE VICE-CHAIRMAN (SHRI M. P. 
BHAROAVA) :  What  is the point of order ? 

SHRI BHUPESH GUPTA : The point of 
order is, we are entitled to have that report. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHAROAVA) : No, you are not. 

SHRI BHUPESH GUPTA: We are. Please 
do not dispose of this matter in that way. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHAROAVA) : Because it has already been 
discussed in this House. 

SHRI BHUPESH GUPTA : No, it has aot 
been. What has been discussed is whether or 
not a Member could cite from a report, alleged 
to be a confidential report. To-day he has cited 
a report and he has cited under the ruling of 
the Chair, that is to say, by exercising his 
discretion. You are not going outside the 
bounds of the ruling. Then the question arises, 
when a document is cited, as in fact it has been 
cited, what is the procedure ? In our House, 
these proceedings will tell you, many a time 
when documents have been cited by Private 
Members, other Members had asked : 'What 
you are citing from and lay it on the Table of 
the House with the Chair's permission'. In fact 
the Chair had asked. Here is sitting Diwan 
Chamtan Lall. One day when I was reading 
from a report, he asked me : 'What are you 
reading from ?' I said : 'Some report'. He said : 
'Lay it on the Table of the House'. I did lay it 
on the Table of the House. Now there have 
been many occasions. I will withdraw all that I 
am saying if from the  proceedings  of thirteen 
years  of Par- 

liament it could be pointed out that on 
comparable occasions and in comparable 
situations a document cited by a Private 
Member was not allowed to be laid on the 
Table of the House, especially when some-
body was asking for it. Now that is the 
position. Therefore, precedents in our House 
are clearly in my favour, in tfavour of what I 
am saying, including my own case and the 
case of Diwan Chaman Lall that I have 
mentioned. Here it is important. You have to 
consider it afresh, not the other thing. The 
other ruling stands. A document has been cited 
in the other House and placed also in the other 
house. The Member claims that it is the same 
document. How do I know unless and until I 
see whether it is the same document or nol '.' 
The Member's bona fides are in question 
because it may be suggested that he is dealing 
with certain forged documents and unless I see 
it you will not be something less than 
suspicious in my eyes. Therefore in order to 
vindicate his honour, it should be laid on the 
Table of the House and what is more important 
is this. Here I would not quote you anything 
but I would only like to say what is the British 
practice. The practice in the British Parliament 
is this. In such situations, when confidential 
documents of this kind are referred to, even 
the Government is forced to do so even when 
it says that 'Normally we would not like to do 
so', unless they take a very firm stand. As a 
matter of fact, Mr. Anthony Eden himself at 
one time—it had been pointed out in another 
place—laid the document on the Table of the 
House although somebody was quoting it and 
although he could seek protection. The normal 
parliamentary convention in such a public 
matter in this, not to hide things. The normal 
convention is to take the Parliament into 
confidence. The question of other thing does 
not arise—security and other things, do not 
arise—because we have not seen that 
document. Whether it concerns security or not, 
whether it undermines security or not, whether 
it is genuine or not, we do not know. All that 
we know is, here is a Member who claims 
something to be the C.B.I. Report. We would 
like to have a look at the report. I cannot for-
mally look at it, neither the Members can do so 
unless we make it the possession of the House. 
It had been made in the possession of another 
House. It would be anomalous now if we do 
not have this thing 
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in our House. We should be in a disad-
vantageous position. In the other House the 
report can even be discussed on a mo-lion that 
the Report be taken into consideration. In our 
House we cannot do any such thing at all. 
Secondly why should we read or know a thing 
of public matter from the report placed on the 
Table of the other House when this 
Parliament, in such matters, has concurrent 
jurisdiction ? I should like to know why we 
should be charity boys of another House 
rather than exercise our own right and dignity 
and have it in the same way, in no less a way 
than they have, in order to get seized of the 
matter and discuss it. Mr. Vice-Chairman. I 
would appeal to you in all seriousness : 'Let 
this precedent not be created that in 
Parliament one House has a better thing, 
better appraisal of a situation and seized of the 
matter and another House has not allowed it to 
be taken in the way it should be taken up. The 
Members of this house should be made to 
depend on what some Members in another 
House have said ar laid on the Table of the 
House. When it is claimed that the documents 
are the same, we should be put pari pasu on 
the same footing with the other House and 
hon. Member in my House, equally a Private 
Member, should be allowed to lay it on the 
Table of the House. 

Then it is very very important. I would ask 
here that the Government is shirking this 
matter. We want to assert and prove otherwise 
after laying it on the Table of the House that 
the document is genuine. The Home Minister 
did not say whether il is genuine or forged.    
Nothing he said. . . 

PROF. M. B. LAL (Uttar Pradesh) : What 
are we talking ? 

SHRI BHUPESH GUPTA : I am talking that 
it should be laid on the Table of the Hous? so 
that we get other opportunities to make the 
Home Minister come here and admit what he 
has sought to deny, namely, the document is 
genuine. We want to vindicate our position 
and we want to make it out here by leaving it 
for the judgment of the House that we are 
dealing with a genuine document, that we are 
exercising our freedom of speech in the 
interest of the country,  that we are free and 
frank in this 

matter, that the Home Minister is prevari-
cating and hiding things and in the public 
interest the whole things should be brought to 
the possession of the House so that the 
matters is thrashed out. 

DIWAN CHAMAN LAL (Punjab): May I 
have a word in regard to what has been said to 
you and to this House by Mr. Gupta '.' I think 
it is a very important question that Mr. Gupta 
has raised, there is no doubt about it but I 
would refer you to the ruling that was given 
by the Chairman of the House—I think it was 
on 26th February. The ruling that he gave is 
as follows: 

"I have since seen the papers given by 
Shri Lokanath Misra and also consulted the 
Government in the matter. The Government 
do not proposed to lay the C.B.I. Report and 
the findings of the Cabinet Sub-Committee 
on the Table of the House as they are of the 
view that these are secret and confidential 
documents and as such privileged.   In these 
circumstances..." 

I want you to mark these words— 

". . .1 will not be able to insist upon 
laying of these documents by the Gov-
ernment on the Table of the House." 

The question that my friend, Mr. Gupta has 
raised is a little different. It is not a com-
pulsion that he is seeking on the part of the 
Minister concerned to lay the documents on 
the Table. What he is saying is, that if a 
Member quotes, then before he can proceed 
with the quotation of any document, whether 
it is a secret document or otherwise, then he 
must lay that particular document on the 
Table of the House, and that the Speaker and 
you, Mr. Vice-Chairman, must call upon him 
to lay the document on the Table of this 
House. 

Now it is for you to decide whether the 
second part of this activity on the part of an 
hon. Member, who wants to quote from a 
particular document, should be continued, in 
the sense that you compel him to lay the 
document on the Table of the House. I might 
draw your attention to the fact that I myself, 
many years ago, in the year 1927 I believe, 
raised this particular matter and quoted from 
two secret documents which came into my 
possession through the energy of the present 
Governor of Kerala, 
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[Diwali Chaman Lal.] 
Mr. V. V . Giri, who sent these documents ! to 
mc from Jamshedpur, and asked me to deal 
with them. I quoted from those documents and I 
was immediately called upon by Mr. Patel, who 
was the then President of the Legislative 
Assembly, I was asked by him, "Are you 
prepared to lay these documents on the Table of 
the House ?" I said. "Yes", I am prepared to lay 
these documents on the Table of the House, but 
you must permit me to make use of them before 
T lay them on the Table of the House.'' That is a 
precedent before you. But it is for you to 
decide, Mr. Vice-Chairman, whether this 
particular precedent applies here in this House 
or not, or whetiier it applies only to the Lower 
House. 

SHRI BHUPESH GUPTA : One point. Mr. 
Vice-Chairman, I am not asking you even to 
compel hirn. He has volunteered, at my 
request, to lay it on the Table of the House 
subject to your sanction. Therefore the traffic 
is very smooth here. Only you should be 
pleased in this matter. 

PROF. M. B. LAL : I wish to say that if the 
person who was quoting from the document 
had been unwilling to place the paper on the 
Table, then the question might have arisen 
whether the private Member, while quoting 
from a document, can or cannot be compelled 
to lay the document on the Table of the House. 
But if the Member who is quoting from a 
document is prepared to do so, that difficulty 
also does not arise. The only question is 
whether he should be allowed by the Chair to 
lay the document on the Table of the House, or 
not. The rules do not prohibit the Chair not to 
allow the document to be laid on the Table of 
the House. I wish to say, Sir, that in this 
particular case there is a lot of difficulty. They 
say that a Cabin;t Sub-Committee composed 
of Congress Members was carrying on an in-
vestigation or an inquiry against certain 
Congressmen. Some things are quoted; som^ 
things are denied. Here a Member of the 
Opposition is quoting something. We do not 
know whether he is quoting it out of the 
context, or he is quoting with due 
consideration of the context, and as has  
happened  in  the  Das Commission 

Report, while the Das Commission Report 
made certain aspersions on Mr- Kairon, it also 
cast certain asperations on those who 
complained against Mr. Kairon. So it is just 
possible that in this C.B.I, inquiry report also, 
while Mr. Lokanath Misra might be correctly 
quoting certain passages from the report it is 
just also possible that Mr. Lokanath Misra and 
other Members of the Opposition might have 
been accused, may be improperly, by this 
C.B.I, in its report itself. So it is necessary for 
us to have the whole report in our possession 
so that it may be possible for us to find out 
whether Mr. Patnaik and Mr. Mitra were to be 
accused, or those who made so many charges 
against; Mr. Patnaik and Mr. Mitra also de-
serve to be condemned. I therefore request 
that you will permit the Member concerned, if 
he is so willing, to lay the document on the 
Table of the House. 

SHRI A. D. MANI : Mr. Vice-Chairman, 
Sir, since the hon. Member has quoted from 
tfte alleged C.B.I, report, it is necessary for 
other Members to find out whether the 
quotations are bona fide quotations from a 
document which is supposed to be confi-
dential. \ do not attach much importance, Sir, 
to the plea raised by Government at this stage 
that the matter is confidential, because the 
document has been laid on the Table of the 
other House, and it has so far not been denied. 
In this connection, Sir, I may mention that the 
disclosure of secret and confidential 
documents is not an Indian abera-tion. During 
the time Sir Samuel Hoare was the Foreign 
Secretary in Great Britain the newspapers 
published his negotiations with M. Laval, and 
that figured in an angry debate in the House of 
Commons which demanded its disclosure. 
That all documents which are in public 
interest should therefore be published is a 
legitimate parliamentary duty    .    . 

SHRI DAHYABHAI V. PATEL (Gujarat) : 
Sir, is it open to a senior Member to Walk 
across the line between you and the Member 
speaking ? It is against parliamentary practice. 

SHRI BHUPESH GUPTA : He did not see it 
apparently. 
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DIWAN CHAMAN LAL :   I am sorry. 

SHRI A. D. MANI: The disclosure of 
documents which are in public interest is an 
essential parliamentary duty. If it is alleged 
that Mr. Lokanath Misra is quoting from a 
fabricate document; the remedy is available, 
because the moment he places it on the Table 
of the House and we find it as fabricated 
document he will be guilty of breach of 
privilege of the House. So, Sir, since the 
document has been quoted, I would request 
you to allow him to place it, on the Table of 
the House, so that we can satisfy ourselves 
whether it is a genuine document or a 
fabricated document. 

SHRI D. P. KARMARKAR (Mysore) : To 
limit myself to the point of order wrongly 
raised by my friend, Mr. Bhupesh Gupta, the 
Chairman's ruling so far as this House is 
concern, is quite clear regarding this 
document, and that ruling has to stand. With 
all due respect to the efforts of my friend to 
raise it again in another form. What they 
failed to raise yesterday morning they are 
trying to raise it today afternoon in another 
form. And what does the rul ing meani? It 
simply means this. Here is a document which 
the Chair has not permitted to be laid on the 
Table by a Member—not by a member of the 
Government. The reasons he gave, and 
obviously the reason is not to encourage such 
clandestine efforts    .    .    . 

SHRI LOKANATH MISRA : How is it 
clandestine ? 

SHRI D. P. KARMARKAR : . . . objec-
tionable efforts outside the House. 

(Interruptions) 

Tim VICE-CHAIRMAN (SHRI M. P. 
UHARGAVA) : Mr. Bhupesh Gupta, you have 
had your say. Please let him continue. Please 
sit down . 

SHRI D. P, KARMARKAR : Please listen. 
Do not interrupt me. I have fixed my head, 
but that is a different matter. (Interruptions) 
Now the main object of the ruling 

is ihat if 1 am not permitted to lay a wrongful 
thing, which is an illegal thing, because it was 
obtained perhaps illegally outside the House. I 
cannot be permitted to bring it again in 
another form in this House under the Rules of 
the House. And now it is possible, supposing 
I raise it, I say I am ready, I am prepared, am 
over anxious to lay a paper on the Table of 
the House and the Chair rules, 'You cannot do 
it, you cannot lay this paper on the Table of 
the House", then I go outside, have a confabu-
lation with a colleague of mine and say, 
"Look, my dear friend, now there is Vice-
Chairman in the Chair. I shall come back. . 
.(Interruptions) That is quite all right. Both of 
us are interested. Mr. Bhupesh Gupta shpuld 
be ready to give and should be ready to take. 
Let him be not soft-skinned  as he obviously 
is not. 

SHRI BHUPESH GUPTA :    I am not. 

SHRI D. P. KARMARKAR : You are such a 
marvel to that extent. Now you see the point. 
The point is : A Member can just, it is 
possible, a Member can just speak to another 
hon. Member. Look, you raise it in this form. 
You bring it into court and I shall say, "I do 
not know whether you have quoted or 
misquoted. I shall rise up and say: Well, Sir, in 
order to be fair to me, this document is not 
before me. I want to check it up whether Mr. 
Lokanath Misra or someone has rightly 
quoted or not." Now that cannot be permitted. 
If he wants to check up, he has to adopt the 
same clandestine methods which the other 
hon. Member adopted and thus he will be able 
to satisfy himself whether the quotation is 
correct or incorrect. But no Member can be 
permitted to place a copy of the document on 
the Table of the House until the Chair has 
changed the ruling that it has given, 
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SHRI D. L. SEN GUPTA : Sir, I see only 
one difficulty in Ihe matter, namely, whether 
the question now before the House raised by 
Mr. Bhupesh Gupta as a point of order, is 
covered by the decision of the Chairman I 
have gone through the decision of the 
Chairman and I feel that that decision does not 
cover this point as to the laying before tlie 
House the CBI Report by Shri Lokanath Misra 
or any body. The question that is covered is 
whether you can refer to a secret document. 
Sir, you have got to give a ruling. So first 
please hear me. 

THE VICE-CHAIRMAN (SHTU M. P. 
BHARGAVA) : Yes, yes. Go on. 

SHRJ D. L. SEN GUPTA : My submission is 
this. Unless you find that the question now 
before the House is covered by the decision of 
the Chairman, you are not tied by thai 
decision. Secondly, the case for your 
consideration is this lhat the primary 
document is with the Government. This is a 
secondary document. A secondary document 
is admissible in evidence when the primary 
document, the original document, does not 
come on the Table in spite of insistence. There 
has been insistence and in spite of that it has 
not come. So by the application of the 
principle of the Evidence Act also you are 
entitled to allow the hon. Member to place the 
CBI Report on the Table. 

SHRI BHUPESH GUPTA: I want to show to 
you here the ruling. The Chairman did not 
give him the necessary permission. I will read 
from the proceedings, the Chairman's ruling : 

"On the 22nd February, 1965, imme-
diately after the Question Hour, Shri 
Lokanalh Misra asked for my permission to 
lay on the Table of the House certain papers 
which he said were copies of the CBI 
Report and findings of the Cabinet Sub-
Committee in regard to allegations against 
the Chief Minister and certain other 
Ministers of Orissa. I did not give him the 
necessary permission as I desired to 
examine the papers and consult the 
Government." 

So you see, he also gave the reasons why at 
that time he did not give the permission. He 
desired to consult the Government and 
examine the papers. 

"On the same day in the afternoon after 
the Prime Minister made a statement on the 
subject, Shri Lokanath Misra wanted to 
quote from the copies of the papers he had 
in his possession. [ asked hirn not to quote 
from these papers as I could not see or 
examine them or consult the  Government." 

The second point was whether he could quote. 
He could not consent to it, for he would like to 
examine it. Then he proceeded to say : 

"I have since seen the papers given by 
Shri Lokanath Misra and also consulted the 
Government in the matter. The Government 
do not propose to lay the CBI Report and 
the findings of the Cabinet Sub-Committee 
on the Table of the House," 

The  stress is on the Government there— 

"as they are of the view that these are 
secret and confidential documents and as 
such privileged. In these circumstances, I 
will not be able to insist upon the laying of 
these documents by Government on the 
Table of the House." 

Here the question was whether the Govern-
ment could lay it and he said, "I will not 
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be able to insist upon the laying of these 
documents by Government" 

"The  next  question  is  whether    Shri 
Lokanath Misra may be permitted to lay j the 
papers which he has in his posses- j sion and 
which he claims to be copies of the CBI  
Report  and findings of the Cabinet Sub-
Committee on the Table of the House.    I 
regret I cannot permit him , to do so.    These 
are in their very nature confidential and secret 
documents and as sucb [ cannot permit them 
to be    laid on the Table of the House. 
Besides, for obvious   reasons,   Shri   
Lokanath     Misra cannot authenticate the 
papers he desires te lay on the Table. 

As to how far Shri Lokanath Misra can, 
during the course of his speech in the House, 
make use of the contents of these papers, I 
would only say this much that the matter be 
left to the good sense and discretion of the 
Member himself.' I Then I raise the point. 

"Sir, when 1 raised this question yes-
terday, you said that you would also look 
into the original documents, the report of 
the CBI with the Government. In your 
statement, you have said that you have 
consulted the Government but there is no 
suggestion that you had also seen yourself 
the particular document with the 
Government." 

Then an  hon.  Member asked whether    it ! was 
open for Members to discuss it after a ruling 
had been given and the Chairman said : 

"He is not discussing it. He has raised a 
point and I will be able to explain it." 

And  then the  Chairman  said : 

"I would not like to say anything about 
this because I have said whatever I had to 
say." 

Now it is an open question and just now we 
have had discussion, and he has quoted. Now 
the position for you to consider is, after what 
Diwan Chaman Lall has said and after what 
has happened over this matter, is just not to 
come in the way. He is  willing,  the  hon.   
Member  is  willing to 

lay it on the Table of the House. I ara not 
asking that the Government should also lay it 
as a published document. In a sense it has 
been laid in the other House. Why, Sir, should 
you take upon yourself this onerous and heavy 
responsibility of coming in the way of denying 
to this House, what we should normally be 
entitled to when our colleagues in the other 
House are having it ? 

SHRI ARIUN ARORA (Uttar Pradesh): If 
the hon. Member is so anxious to have an 
opportunity to read it, he can go to the Library 
and read it. 

PROF. M. B. LAL : First of all I would like 
to know if Shri Lokanath Misra is prepared to 
lay it on the Table of the House. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA) : Order, order.    One at a time. 

SHRI, BHUPESH GUPTA : One thing I 
must say. It was a very uncharitable remark 
by Shri Karmarkar,—I find he is not here—
that I took advantage of the Chair's  absence. 

SHRI  DAHYABHA1   V.   PATEL :   He is 
ihere. 

SHRI BHUPESH GUPTA : First of all il is a 
very bad remark. You are here and I have 
great faith in your intelligence and wisdom, 
though it seems to me that Mr. Karmarkar may 
not have it. I know you can look after yourself 
and the Chair. That is the first thing. And then 
it should not be said that it was clandestine. 
Whal is clandestine ? It is the Government 
which is functioning clandestinely. We want it 
to be all open, to be laid on the Table of the 
House. Let it be proved whether what he has 
and what we are dealing with are forged 
documents or whether thev are true 
documents. Let the Home Minister come and 
deny it. The fact that 24 hows have passed 
now since it was laid on the Table of the other 
House and that document the Government has 
not denied and said that it is not genuine, that 
only proves in the circumstances of the case 
that the document is genuine. The irresistible 
conclusion in law is in comparable circums-
tances  that  the  document   is   genuine.    If 



2097     Motion of Thanks (>n [RAJYA SABHA |        the President's Address 2098 

[Shri Bhupesh Gupta.] the document is 
genuine prima fade and it has been laid on the 
Table in the other House, we should be in 
possession of it and it should be laid on the 
Table here also, at least to see whether it is 
same genuine document or a fabricated 
document. The Vice-Chairman has his 
responsibility and he has his duties. So I 
appeal to you to let the House have it. Let the 
country know that the Rajya Sabha does know 
how to look after itself. The Lok Sabha people 
say. "Look Bhupesh, we have laid it on the 
Table. We are told much about the Rajya 
Sabha" So let the Rajya Sabha even at this late 
hour, assert its own right and get possession of 
the document and tell the oiher House, even 
though we are laic, we are vigilant and with 
the blessings of the Chair we have got the 
document. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA) : We are governed by the Rules 
of Procedure of our own House and our Rule. 
249 is quite clear. A private Member has no 
right to demand the laying on the Table of a 
paper cited by another Member. A private 
Member can lay the document only if the 
Chairman permits him in exceptional cases. 
Now we have to see whal the Chairman has 
said : 

"On the 22nd February, 1965, imme-
diately after the Question Hour, Shri 
Lokanath Misra asked for my permission to 
lay on the Table of the House certain papers 
which he said were copies of ihe CBI 
Report and findings of the Cabinet Sub-
Committee in regard to allegations against 
the Chief Minister and certain other 
Ministers of Orissa. I did not give him the 
necessary permission as I desired to 
examine the papers and consult the 
Government. On the same d;i> in the 
afternoon, after the Prime Minister made a 
statement on the subject, Shri Lokanath 
Misra wanted to quote from the copies of 
the papers he had in his possession. 1 asked 
him not io quote from these papers as I 
could not see or examine them or consult 
the Government. 

L have since seen the papers given by 
Shri Lokanath Misra and also consulted the. 
Government in the matter. The Government 
do not propose to lay the CBL Report and 
the    findings    of    the 

Cabinet Sub-Committee on the Table of the 
House as the-y are of the view that these are 
secret and confidential documents and as 
such privileged." 

"In these circumstances, I will not be able 
to insist upon the laying of these documents 
by Government on the Table of the House. 

The next question is whether Shri 
Lokanath Misra may be permitted to lay the 
papers which he has in his possession and 
which he claims to be copies of the CBI 
Report and findings of the Cabinet Sub-
Committee on the Table of the House. I 
regret I cannot permit him to do so. These 
are in their very nature confidential and 
secret documents and as such I cannot 
permit them to be laid on the Table of the 
House. Besides, for obvious reasons, Shri 
Lokanath Misra cannot authenticate the 
papers he desires to lay on the Table. 

As to how far Shri Lokanath Misra can, 
during the course of his speech in the 
House, make use of the contents of these 
papers, I would only say this much that ihe 
matter should be left to the good sense and 
discretion of the Member himself." 

SHRr BHUPESH GUPTA : Before that, 
Mr. Lokanath Misra said.    .    .    . 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA) : The Chairman has already-said 
that this document cannot be laid on the Table 
of the House. He has very clearly given the 
ruling. I have heard Shri Bhupesh Gupta and 
other hon. Members and no reasons have been 
advanced which necessitate reconsideration of 
that decision. I, therefore, do not allow Mr. 
Lokanath Misra to lay the papers on the Table. 

Sum BHUPESH GUPTA : Then you lead 
the whole thing. Quote the whole thing. 

SHRi LOKANATH MISRA: I would like 
to point out that the Chief Secretary 
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of Orissa did not agree with certain decisions 
of the then Chief Minister. The C.B.I.  Report 
says j 

■'The Chief Secretary on 11-12-1961 and 
on subsequent occasions brought to the 
notice of the Chief Minister that the circular 
made a complete departure from the basic 
principle of purchases at competitive rates. 
He also pointed out that the suggestion to 
delegate powers to the F.As. attached to the 
Departments would be an absurdity as the 
price preference was limitless and F.As. 
could not, under the terms of the circular, 
accept supplies except through local dealers 
where they wfefe available. The Chief 
Minister, however, during discussion with 
the Finance Secretary and other officials 
was of the view that the circular should not 
be cancelled. Even in February 62 when 
representations were received from Bharat 
Chamber of Commerce and Bengal 
Chamber of Commerce, against the 
purchase policy of Orissa Government, 
these were filed under the orders of the 
Chief Minister." 

It goes on to say : 

"After the issue of the circular of 17-11-
61, the purchases made by the State 
Government Departments from Kalinga 
Tubes, through Orissa Agents, increased 
manifold and either no competitive 
quotations or tenders were invited or 
quotations other than those of 'Orissa 
Agents' were rejected on inadequate 
grounds. Similarly, the value of purchases 
of paints of Jenson & Nicholson by the State 
Government, through 'Orissa Aflents', 
registered substantial increase." 

Sir. after all these, the Cabinet Sub-Committee 
went into it and took the whole thing very 
lightly. Even after the Cabinet Sub-
Committee's finding, they were hon. men till 
now and yet they are honourable men, as some 
English writer has said. Now. they have only 
been asked, at the party level, to get out of 
office but all the same they go in the country 
as honourable men. What we trie fnerrtorialists 
demand is that a Commission of Enquiry 
should be set up. There is already a precedent 
for this in the case of Punjab where it was 
done and  in  the  face of Orissa, the late Chief 

Minister of Punjab looks completely a 
gentleman—compared to Shri Biju Patnaik 
and others who have been left off. (Inter-
ruption). What is this ? Everything is in order 

SHRI BHUPESH GUPTA : It was a raid on 
the public exchequer. 

SHRI LOKANATH M1SRA : It has been a 
swindling of public money. 

SHRI BHUPESH GUPTA : I am reminded 
oi Warren Hastinsfs raid ort Chait Singh's   
Treasury. 

THK VICE-CHAIRMAN (SHRI M. P. 
BHARUAVA) : Mr. Bhupesh Gupta, let hirn 
continue please. 

SHRI  I.OKANATH  MISRA :   The C.B.I. 
Report  says  further : 

"It has been noticed that in purchases 
worth Rs. 60 lakhs made through 'Orissa 
Agents', which have been analysed, there 
Was an over-payment by State Government 
of over Rs.  20 lakhs". 

SHRI A. D. MANI : You are quoting from 
the  Report? 

SHRI LOKANATH MISRA : Yes. I am 
quoting   from   the   C.B.I.   Report. 

In spite of all this, they are all honourable 
men and the Cabinet Sub-Commi(tee, as I said, 
arrogated unto itself the responsibility of 
judging and of dealing With the whole thing 
very lightly. It has been a partial judgment, it 
has been a judgment which has never been 
accepted by the complainants themselves; 
neither by the | accused nor by the country as a 
whole. Then, Sir. Il goes on : 

"One of the immediate inevitable and 
foreseeable consequences of the circular was the 
creation virtually of a monopoly in favour of 
'Orissa Agents' for the pro-| ducts of Kalinga 
Industries Ltd.. Kalinga Tubes-  Ltd.,  for  
certain    categories    of 
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[Shri Lokanath Misra.] goods, as outside 
tenderers became excluded while even local 
competition was in effect eliminated as 
'Orissa Agents' alone were the dealers for 
the products of the above two concerns in 
Orissa State. It has been noticed that in res-
pect of purchases of about Rs. 60 lakhs, as 
revealed in the records made available, the 
State Government made excess payment of 
over Rs. 20 lakhs to 'Orissa Agents' as 
dealers of Kalinga Tubes Ltd., Kalinga 
Industries Ltd., and Messrs. Jenson & 
Nicholson of Calcutta." 
Then, Sir, the other point to which I would 

like to draw your attention is about the 
Paradeep Port about which so much is being 
said. There has been complete mismanagement 
only because a gentleman who has no 
engineering or technical qualification or 
experience of the particular job was brought in 
so that special advantage could be taken by 
the Chief Minister, The C.B.I. Report says : 

"Shri A. Srinivasan took over as Chief 
Engineer-tv/w-Administrator, Paradeep Port 
on 16-7-62. Within 5 days of appointment, 
he recommended the purchase of 2500 units 
of tubular structures of the value of over Rs. 
16 lakhs from Kalinga Industries, when 
these structures do not appear to have been 
immediately required by Paradeep Port 
authorities and when Shri Srinivasan could 
not even have had an opportunity to assess 
his actual requirements of these structures. 
He also recommended acceptance of the 
condition stipulated by Kalinga Industries 
Ltd. for payment of 90 per cent advance and 
as a result over Rs. 14 lakhs were paid by 
the State Government to Kalinga Industries 
Ltd.. with the approval of Shri B. Patnaik, 
Chief Minister, within  24 hours of the order 
being place." 
The Report goes on to say: 

"The main issue to be considered is 
whether the special terms and emoluments 
sanctioned for Shri A. Srinivasan were 
justified or whether these special favours 
were shown for personal considerations." 

"In this context, the points mentioned 
below are  significant • 

(i)   As  regards  the   competence  and 
suitability   of   Shri   A.   Srinivasan   for  j 

the post of Chief Engineer-cwm-Ad-
ministrator, Paradeep Port, there is no 
indication in the files that he had any 
special qualifications for or experience of 
port construction work. Even the service 
record of Shri A. Sriniva-san had not 
been received in Orissa when the 
appointment was approved by the Chief 
Minister and no attempt appears to have 
been made to check his antecedents. If 
this had been done, the fact that he was 
involved in a Special Polics 
Establishment case in 1958, would have 
come to light.'" 

Here is a man and here are his antecedents, 
who was appointed as the Chief Engineer-
cwn-Administrator of Paradeep Port, through 
whom Shri Patnaik makes lakhs of rupes. All 
the same, he is an honourable man. 

SHRI S. S. MARISWAMY (Madras) : 
Lakhs or crores ? 

SHKI LOKANATH MISRA : Through hirn 
alone he has made lakhs. Then, Sir, the  
Report  proceeds further : 

"In respect of the above purchases, fol-
lowing  irregularities  were  committed:— 

(a) In most cases no lenders were 
invited. 

(b) Certain orders were placed 
merely on the offer of Kalinga Indus 
tries themselves. 

(c) Some orders were placed even 
without the rates being quoted. 

(d) There was no provision for ins-
pection of goods of any of the orders. 

(e) Ninety per cent advance payment  
was  invariably agreed to. 

(f) No action was taken when sup-
plies were delayed, were found defective 
or terms of agreement regarding 
unloading etc.  were not followed." 

This is how, Sir, the Chief Minister, the ex-
Chief Minister and ex-Ministers used 
Government money, public exchequer money 
in Orissa and all the same, they are 
honourable men now. 

This morning when a Motion of Privilege 
was brought by  Mr.  Bhupesh Gupta and 
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the hon. Home Minister did not know how to 
reply to it I specifically put a question. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHAROAVA): Since we have got a large 
number of speakers who want to take part in 
this debate will the House agree to sit for one 
hour more ? 

SOME HON. MEMBERS : No, no. 

Tin. VICE-CHAIRMAN (SHRI M. P. 
BHAROAVA) : Then you can continue later. 
The House stands adjourned till 1.00 A.M. 
tomorrow. 

The House then adjourned at five 
of the clock till eleven of the clock 
on Friday, the 5th March, 1965. 
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